
- V" 
CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAATI BEN1 
GUVHATI-Q5 

• 	 (DESTRUCTION OF RECORD RULES, 1990) 

INDIEX 

b 4 9/0eZ/ 	/1 . 

1 . Orders SI'_eet, 	 ......... • . • . .. . 	. .. •• •i. .. ....... .. .to... ..   .... ... .... 

2 Judgment! Order dtd 3) / 9 	Pg &tO 	'". 

3. Judgment & Order dtd ................... Received from B.C/Supreme Court 

......Pg....i.,.........  

. 

 
E.P(,  

 I$_A7,c..P... 

Fejoinder ........... 	 Pg..................... 

R.eplr ............. ....... 

Any otlier I'apers ........ !'I.i1r...................... 
IvIerr1oofp Dearai1ce ........f¼J.tL,,_....... 	................. 

• 12. Pc1ditional Affidavit ......... ... 	....................................... 

13 Written Arguments 	 . 	.. .... . 

Piiiericieriierit I.eplr by Respoi3clerits.,..,........ .. .......... 

Amendment Reply filed by the Applicant.............. 

16 Counter Reply 	 +o. 

1: 

• 	 SEcTION OFFICER Judl.) 
• F 

• 	 ••• 	. 	 . 	 • 

• 	 •. 	 . 	 . 	 ••. 	 ••l 

H 	 • 	

. 



CETRAL AD1VNIaThk1IVE TRIj3AL 

ORICLNAL AppLICAT ION NO,. 
ICA E1VT 	IT IN REVIEW 

dw OA I S 

- 	 _ LI C T (3) 

Vs. 

1ic3 
ON 

OFFICE NOT E 	 ' 

V 

IT 

and witbiT tiae 

. of Rs. 50- 
,ited vido 

ed 

7.3.96 

pg 

H 

None Is present. NO Vakalat 
I 

In the record. To be placed for c 

sideration of admission after pla 

the Vakalatname on the record. 

$v, 
Member 

ç. F 
epc 

~'T 



k • OPJIA/GP/R fv/No 

O.A. 32/96 

'DATE.  
- 	

0• 	

I 

	

18.3 .96 	: 	None is present for both sides. 
I 

	

	
Adjourned for consideration of 

admission to 29.3.96. 

Me( 
pg 

	

29.3.96 	Adjourned to 2.4.96 at the request of 

learned counsel Mr S.Sarma. 

pg 

p. 

2.4.96 	' 	Adjourned to 3.4.96. 

H 
Member 
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3.4.96 	None is present for the applicant. 

S.Ali,r.C.GS.0 for the 

respondents. Mr.Chanda informs that 

Mr P.K.Tiwari will be the, Advocate 

for the applicant in this O.A and 

requests for adjournment. I  

Adjourned 	to 	6. .96 	for 

l 	consideration of admission. 
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6.5.96 1 	Mr S.tmfor the applicant. Mr 
H respohdents. 

The applicant has contended 	n 

this application against the delay in 
theinitiation of the'disiplir11ry.V. 

proceeding and the delay in the comple- 
tiori of the same. 

-. Issue noticeon the respondents 	. 

before admission to show cause as to why 

this application shouldnot be admitted 
/"J 4_ and reliefs should not be granted. Rettir- 

nable on 17.6.96. 

List on 17.6.96 for show cause 
ICC and consideration of admission. 

. 4, 
Member 
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17-6-96 Learned counsel Mr,B.K.Sharma for 

the applicant. None present for the 

respordents. thow cause has not been 

submitted. 
List on 18-7-96 for show causeand 

consideration of Admission, 

im 	 Memer 

a2- 	?, .2 • 

18. 7 .96 Mr B.K.Sharma for the applicant. Mr 

S.A1i,Sr.C.G.S.0 for the respondents.' 

List on 19.7.1996 for consideration of 

admission. 

4- 
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The applicant is now working as Divisional 

V Engineer, Telecom, Office of the Chief General 

Manager, Telecom, Shillong. 

A memorandum of charges dated 27.1.1992 

	

V 	 V 

forwarded vide letter No.ATW/Disc-51A.K.5./9 1 - 

92 dated 21.2.1992 (Annexure 75) was served on 

the applicant under Rule 14 of the Central Civil 

Services (Classification, Control and Appeal) Rules, 

1965. The charges against the ajplicant are that 

he had caused loss ofRs.56,462/- to the Departmen 

nd he had sold 2 telephone instruments as mentione 

in the charges and statement of imputations. 
V This memorandum of harges relates to the events 

which happened in the year 1987-88. Ths disciplinary 

nroceeding was pending as on 27.2.1996, the date 

of submission of this O.A.. According to the 

Rppiicant the disciplinary proceeding was as a 

result of the enquiry by the Central Bureau of 

Investigation (CBI) 'and the CBI ' had informed 

him vide letter No.3994/3/1(A)/89/SPE/JPR dated 

10.4.1995 (Annexure-7) that  out of 117 instances 

shown in the statement of imputations (Annexure-

II) of the.., mem.orandum of charges, 89instances 

had been—dropped and would proceed only against 

28 instances thereof. In this O.A. it is the contention 

of the applicant that the 'subject matter of the 

disciplinary proceedings against him relates to 

the everts that had allegedly taken place in the 

year 1987 and is, therefore, stale. As . such no 

fruitful purpose will be served by continuing the 

same and the same should be. dropped. Fui'ther, 

the charge memo was served 1992 and there 

'las been inrodinate delay in the 'continuation 

of the disciplina'ry proceedings against him which 

is -still pending. Since the proceedings had not 

5,. 

V. 	 • 	 ' 
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been completed within reasonable time the same 

is liable to be dropped. He also contends that. 

the proceeding was not initiated according to the 

instructions and guidelines in this regard. Moreover, 

the CBI had dropped 89 instances out of the 117 

instances cited against the applicant as stated 

earlier and as such the memorandum of charges 

cannot be permitted to remain in the present form 

because in the charges of ihe statement of imputatinn$ 

contained in the memorandum a the117  instances 

have been included against the applicant. Consequent 

to such dropping of the instanoes it is no longer 

nermissiblé on the part of the disciplinary authority 

to proceed with the same memorandum of charges 

nd to continue with the disciplinary proceedings. 

The applicant also had drawn the attention of 

the Tribunal to Annexure-13 by which the CBI 

in the said letter dated 12 .2.1992 had expressed 

its inability to file chargesheet against the applicant 

in the criminal case.. 

The applicant has also submitted that 

he had requested the respondents many times for 

dropping of ,.the disciplinary proceedings. In view 

of the above the appIicant 9 as prayed in this O.A. 

for quashing the disciplinary proceeding and for 

direction to the respondent' Nos.1 to 4 to drop 

the proceedings. As an interim measure he •has 

also, prayed for restraining the respondents from 

proceeding with the disciplinary proceedings. 

Written 'statement has been submitted.• 

Heard Mr B.K. Sharma for admission. Perused 

the application submitted by the applicant and 

the written statement submitted by the respondents. 

The facts of the case have been briefly" stated 

s aboye. Having considered the same I am of 

the view that this application needs not ,.t be 

admitted at this stage. Therefore, the application 

is disposed of with a direction to the respondents 

to finalise the disciplinary proceedings within 3 1.10.96 
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after 	giving 	the 	applicant 	reasonable opportunity 

of being heard. Further the applicant is 	directed 

to 	participate 	in 	the proceedings 	and co-operate 
towards 	its 	disposal 	within 	the 	time stipulated 

above. He isat liberty to submit in the disciplinary 
• 	

• nroceedings 	all 	the 	contentions 	that have 	been 

raised by him in this original application. 

• • The 	applicant 	is 	at 	liberty to approach 

this 	Tribunal 	if 	he 	is 	aggrieved 	with the 	order 

s / nassed in the disciplinary proceeding. 

The 	application 	is 	disposed 	of. 	No 

e. nrder as to costs. 	
• \._ •. •• - 
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IN THE CENTRAL AI]'iINI STRATIVE TRIBUNAL:; WWAHATI BENCH 

	

.Z. No 	 1995 

BETrtEEN 

Mr. Ajay Kuraar Sir.igh, ITS 
Staff NO, 8113. 
Divisional engineer, Telecom. 
Office of the Chief General Manager, 
Telecom, North East Circle, 
Shllonq, 

... 	12licant 

?ND 

Union of India, 
through the Secretary, 
Ministry of Communzion 
Department of Telecommunication, 
Sanchar Bhawan, Ashoka Road, 
New Delhi. 

The Director General, 
Government of India, 
Ministry of Communication 
Dartment of Telecommunication, 
Sanchar Ehawan, 20, Ashoka Road, 
New Delhi, 

3• Assistant Director General (Vig.A), 
Government of Ifldja, 
Department of Telecorrirnunications, 
Dak Bhawan, San sad Marg, 
New Delhi - 110 001., 

4. The Deputy Director General (Vig.) 
Government of India, 
Ministry of Communication, 
Deoartment of Telecommunications, 
Dak Ehawan, San sad Marg, 
New Delhi 110 001. 

	

'a. 	 Re SD On den t S 

DETAILS OF APPLICATION 

1. PAR'ITCULARS OF THE ORDLR AGAINST WHICH THE 

APPLICATION IS MADE : 

The instant eppliatiofl under Section 19 of the 

A1iinistrative Tribunals Act, 1985 is made against 

Con tcL..P/2. 

' 
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following orders and developmlts arising therefrom : 

(a) The Governrrnt of 'ndia memorandum No. 8/15/91- 

Vig. II of the 	 Deptt. of Telecommunications 

dated 27.1.92, issued in the name of the President 

of India, by Assistant Director General (Vig. A 

Dursuent to which inquiry against the appellant has 

been intiated under Rule. 14 of the CCS(CCA) Rules, 

1965. The tharges in reect of which the inquiry 

has been initiated, arc related to the events that 

had allegedly taken place in the year 1967-88 i.e. 

4/5 years prior to framing of charges. 

(h) Inordinate delay in the conletion of disciplinary 

inquiry' against the plicant which is pending since 

last 4 years and is related to events that had 

allegedly taken place 405 years ago prior to the 

framing of charges. 

2, JUPISDICIEGN OF THE TRIBUNAL 

The applicant declars that be subject matter of the 

instant case is within the jurisdiction of this Hon'hle 

Tri}unal. 

3,, LIMITATIOi' 

The instant application is within the prescribed 

period of limitation as laid down under Section 20 of the 

Admin i strati ye Tribunal s Act, 1985 • 

4. FACTS OF THE CASE ; 

The ica, applicant in the instant case is aggrieved 

by the inordinae dl'n the cozletion of frivolous 

lt• 	'.1 

Con. td.. 'P13. 
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and vexatious disciplinary inquiry (Under Rule 14 of the 

CCS(CCA) Rules, wbch is pending against -thExx him since 

last 4 years. The aforesaid inquiry is related to events 

that had allegedly taken place 4/5 years ago prior to the 

framing of charges. During the pendency of thi.s incuiry 

the coirpetent authority vide order dated 10th November 

thm 1995 promoted the resoondent Nos. 5 to 11 (in O.A. No. 

273 of 1995 which he had filed earlier) to Junior 

Administative Grade of Indian Telecom Service Group A 

on adhoc basis irnoring the applicant s claim for such 

p romo tion • As r e . on den t Nos. 5 to 11 (in 0. A. No • 273 of 1995 

are all junior to applint, therefore, the plicant is 

also aggrieved by his supersession and he has reasons 

to believe that he has ot been promoted to 'JAG Grade 

only because of pendency of disciplinary inquiry against 

him. Being thus high aggrieved by his non promotion and 

supersession the applicant has already filed the 0.A,No. 

273 of 1995 which is pending disoosal before this i-bn'ble 

Tribunal. 

The aforesaid is the crux of the subject 

matter of the instant case. The applicant now places 

the facts of the case in seriatim. 

4.1 	 That the appli1t As a citizen of India, He 

belongs to 1983 batch of 'ndian Telecommunications 

Service. After the completion of probatin period, the 

applicnt was posted in Rajasthan Telecom Service at 

Jáipur as S.D.O. (Phones). 

4.2 That during the period when 'the applicant 

was posted as S. D. 0. (P Hbn e s) at Jaipur, on 31.1.89, 	the 

Con td...  

/ 
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S.P. C.B.I. Jaipur lodged an FIR against the applicant 

wher in allegation was made thit the applicant during 

the year 19*86_88 while functioning as S.D.O. (Phones) 

North Jaipur, conired with some unknown persons to cheat 

the Telephone Daa:tment and that in furtherence of said 

criminal conspiracy the applicant dishonestly and 

fraudulently ± 	prepared a number of fake issue slips 

for issue of telephone instruments against the telephone 

connections a). ready in stalled with in strumen ts. Pursuant 

to the FIR lodged a regular case was registered against 

the applicant and the investigation of the same was 

undertaken. 

Cooy of the FIR dated 31.1.89 is annexed 

hereto and marked as NE)RF1. 

4•3 	 That as a resultof investigation in the 

aforesaid case, the applicant was also detained in Police 

custody on 1.6.89 for a period of exceeding 48 hours 

Consequently, the Government of India vide order No.9-16/ 

9Vig.I dated 13.10.89 placed the applicant under 

suspension with effect from 1.6.89 in terms of sub rule 

(2) of Rule 10 of the ccs(cC 	Rules, 1965. 

Copy of the order of suspension dated 13. 10.89 

is annexed hereto and marked as NNEXUR2. 

4,4 	 That the Government of India vide order of 

even number and date like that of Annexute-2, revoked 

the order of spplicant t s suspension making it clear that 

the nneure-2 order of suspension was deemed to have 

been made by the competent authority from 1.6.89 

Contd...P/5. 
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Copy of the order revoking the pljflt*S 

suspensiOn is annexed hertO and marked 

as ANNE(URE-3. 

	

4.5 	 That subsequently in pursuance of Telecom 

Directorate, New Delhi Memo No, 10_2/89_STG. I dated 9th 

january 1990, the Chief General Manager, Rajasthan Telecom 

Circle, Jaipur, transferred the aoolicant on promotion 

to Senior Time Scale of ITS GrOUp A as a Divisional Mgineer 

in Ahmedabad Telhone District, vide Memo No. STA/8_11/ 

XII/9 dated Feb. 20, 1990. 

Copy of Memorandum dated Feb. 20, 1990 is 

annexed hereto 	and marked as NEXTJRF.4. 

	

4,6 	 That when the aonlicant was posted as Diii sional 

Engineer in Ahmedabad Telephone District, the Government 

of India vide Memo No, 8/15/91Vig. II dated 27.1.92, 

which was communicated to ao. plicant vide letter dated 

21.2.92, proposed to hold an inquiry against the applicant 

under Rule 14 of the CCS(CCA) Rules, 1965. This disciplin-

a.ry inquiry was in regard to sane set of facts on the 

basis of whiCh inexur1 FIRdted 31.1.89 was registered 

against the applicant. 

Copy of the Memorandum dated 27.1.92 is 

annexed hereto and marked as 	ER5. 

	

4,7 	 That though the disciplinary inqukry against 

the applicant under Ruie 14 of the CCS(CCA) Rules ws 

proposed to be held vide Memorandum dat:d 27.1.92 but 

for nearly 2 years even the Incuiry Officer was not 

Con td. . .P/6. 

\ 



appointed for conducting the inquiry. It was vide order 

No, 8/15/91...Viq. 11(i) dated 21.12.94 that the Governrrent 

appointed the Inquiry Officer. By the order of the same No, 

and date the Presenting Officer was also appointed by 

the Government to pre ent the case in support of the 

articles of charge acainst the applicant before the 

IncTuiring Authority. 

Copy of two orders of even number and date 

appointing Incuiry Officer and Prcsenting 

Officer are annexed hereto and marked as 

ANNEXURE6A and6B respectively. 

	

4.8 	Th.t the CEI vide its letter No 3994,'31(A/ 

89/SPE/JPR dated 10.4.95 intimated the pliit that out of 

117 instances shown in the statement of irrutations 

of the memorandum of charge, 89 have been dropped as most 

of the issue slips have not been countersigned by the 

applicant. It was also intimated that now the prosecution 

would take 28 instances out of 117 into consideration. It 

is pertinent to mention that those Ss who had signed 

the issue slips other than this applicant ha -ic not been 

hauled up with the disciplinary proceeding and this 

applicant has been singled out for a discriminatory 

treatment. 

Copy of the letr dated 19.4.95 is annexed 

hereto and marked as NNE)JRF7, 

	

4.9 	That dur.ng this period, applicant also sent 

the rapresentation dated 15,2.95 to the Secretary,Telecom. 

Deoartment of Telecommunications, Government of India 

Con tcL. .P/7. 



Copy of the said representation alongwith the letter was 

al so sent to the- D. D. G, (Vi g.), Department of Tel ecOmuni-

cations. In this representation applicant made a prayet 

& r &13: wi thdr awing the charge Memo No. 8/15/91- Vi g. II 

dated 27. 1.92 primarily on the ground of charges being 

stale frivolous and vexatious and also on account of 

inquiry being inordinately delayed. In the said represen-

tation, an apprehension was expressed by. theL applicant 

that as he is in the zone of consideration for his 

p romotion to the JAG Grde which is likely to be mai e 

by the DPC very shortly therefore, due to pendency of 

disciplirrv proceeding againEt him there is a danger 

of the applicant's case not being considered by the 1C 

at all for the puose of promotion to the JAG Grade. 

It is stated that aftetthe receipt of 

nexure-7 letter dated 10.4.95, the applicant submitted 

yet another representation dated 20. 10.95 in continuation 

of earlier representation dated 15.2.95. In this represen-

tation applicant reiterated his prayer for dropping the 

disciplinary proceedth gs. By  referring to the inexur7 

letter dated 10.4.95, the applicant also advanced 

additional grounds in support of his p rayer. i -bwever, 

till this date nèbther of the representations have 

been diOsed of. 

Copies of the representation dated 15. 2.95 

and 20.10.95 are annexed here4th and marked 

as A1, NEX(JRES8A arid8B respectively. 

4.10 	1 That the Governmen,t of India vide order No 

314_9/95_STG.III (ated 10.11.95 made promotions in 

P./S. - 
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Junior Administrative Grade of ITS, Grup A and as 

prehended by the spplint, his name did not figure 

in the list of promoted officers while his juniors(i.e. 

respondent N5•  5 to 11 in O.A. No. 273/95) were promoted 

in the Junior Administrative Grade of ITS Group A.. In the 

list contained in order going by his seniority position, 

the name of the spplicant ought to have appeared after 

Shri Rem Krishna whose staff No. is 8111. It is stated 

that the petition x's staff No. is 8113 and he is senior 

to respondent Ns• 5 to 11 (in O.A. No. 273/95). It is 

stated that the EPC was bound to consider the adhoc 

promotions of the applicmt notwithstanding the fEct that 

the disciplinary inauiry against the pl1ct is pending. 

It is further stated that on the same of disciplinary 

proceeding the swotd of Democales canot remain hanging 

over the head of the spplicant through out and the 

pendendy of the disciplinary procedding against him can 

never be a reason fo r denial of p rorno tion to the higher 

grade. 

Copy of the order dated 10.11.95 is annexed 

hereto &i. marked as ANNE)JR9 

4.11 	That there are instructions and guidelines 

of the Government of India laying down the parameters 

and principles which must be strictly adhered to in the 

- 	matter of disciplinary proceeding. Realising delay 

in the disposal of the cTse and the consegueflt suffering 

of the officer against whom such a disciplinary pE case is 

pending, the Government of India vide letter N0.5/3/91_N 

dated 2. 12.92 stressed the need for niinimising the delay 

Contd. . .P/9. 
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in the disposal of the disciplinary cases and suggested 

steps which are to be taken for ensuring the sAeme. 

A copy of the letter No •  5/2/91M dated 

2.12.92 is annexed hereto and marked as 

ANEXtJRE- 10. 

	

4.12 	 That in communication No. 4_32/91_Vig. I dated 

23.9.91 laid down some of the important instructns 

which are to be strictly followed in order to ensure 

expeditious corrlêtion Of the disciplinary inquiry thnder 

Rule 14 of the CCS(CCA) Rules. In one such jnstructi,.n 

it was specifically pointed out that while appointing the 

InQuiry Officer, the disciplinary authority will bring to 

the notice of the former the timefrane of 3 to 6 months 

within which they are recuired to conlete the inouiry. 

Copy Of the communication dated 23.9.91 is 

annexed hereto and marked as NE>JRF11. 

	

* 4.13 	 That there is yet another instruction of the 

Government of India in reoard to epeditious finalisaticn 

of the disciplinary cases which is contained in the letter 

No 15-5/87-Vig. 111(i) dated 28.4.88, wherein it is 

specifically provided that after it is decided to 

initiate proceeding for a major penalty against a 

Government servant, the charge-sheet to him should be 

issued within a maximum period of one month. It has also  

been provided that the Inquiry Officer and Presenting 

Officer shDuld be appointed within a period of 15 days 

from the date of receipt of the charge-sheet by the 

suspended public servant notwithstanding the fact that 

Contd. .,P/10. 
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he has failed to suiit any reply to the charge-sheet 

within the stipulated period. It is also provided that 

so far as the disciplinary case pending for more than 

One year concern, each case to be reviewed to locate 

bottlenecks and suitable action to be tken to expedite 

and complete those cases. 

Copy of the letter dated. 8 4 8 is annexed 

hereto and marked as ANNE)lJRE-12. 

	

4.14 	 That in the instant case, there has been a 

flagrant violation of the instructions contained in 

nexures-10, 11 and 12. It is stated that in the case 

in hand, there has been an undue delay in the completion 

) of proceeding. The subject matter of the inquiry relates 

to the evants that had a11eqdly taken place in the year 

1987. The charge-sheet was served in 1992 and the 

Inquiry 0 fficer was appointed in 1994 and now in 1995, 

the CEI has decidod to drop 89 out of total 117 instances 

shown in the statement of imputations of the memorandum 

of charge. It is, therefore, stated that the sword of 

Dernocales has remained hana:ng on the head of the 

applicant since 1989 when the FIR was lodged against 

him by the CBI. •It is stated that it is incumbent upon 

the disciplinary authority to conclude the inquiry 

expeditiously as there is no doubt that the app1icnt 

has been put to avoidable mental agony and torture due 

to long continuation of the disciplinary proceeding 

against him. 

	

4.15 	 That in the instant case, the subject matter 

of the disciplinary inquiry is stale as it is related 

Contd.. .P/11. 
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to the events that had allegedly transpired way back in 

1987. It was nearly 7 years ago that the investigation 

against the applicant had begun ; but till this very date 

nothing has come out of it. It is also notorthy that 

after nearly 7 years of investigatiOn, the CBI has 

decided in 1995 to drop 89 instances out of total 117 

instances of irregularities against the applicant. 

It only goes to shOw the maiiciOuess and total non- 

plication of mind on the part of the competent authority ap  

while framing charges against the applicant. 

44 16 	 That it is stated that after the decision of 

the CflI to drop 89 instances against the applicant out of 

total 117, the scenario has undergone a sea change and 

the memorandum of cha:ge cannot be permitted to remain 

in the present form because in the charge of the statement 

of imputations contained in the memorandum, all the 117 

..instances have been included against the applicant. It 

is stated that after dropping of those instances, by the 

spèciaiised agency likecEl 77 . 

it is no longer permissible on the part of the disciplinary 

authority to proceed with the same memorandum of charge 

jnd. continue with the disciplinary proceeding. On this 

7 ground alone, the memorandum of charge is liable to be 

quashed and set aside. 

4.17 	 That the instant case is a fit case where this 

Hon'ble Tribunal may be pleased to stay any further 

continuatifl of disciplinary proceeding against the 

applicant. 

Con td. ... P/12. 
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4.18 	That in the instant case it is also relevant 

to mention that as evidence against the applic&lt was not 

available the Central Bureau of Investigation could not even 

file a charge-sheet against the applicant and it e,çressed 

its inability to do so vide its report dated 12.2.92. 

It is stated that siflce then the whole case is lying 

dormant. 

Copy of the CBI rort dated 12.2.92 

is annexed hereto and marked as ANNEX1JRE13. 

	

4.19 	That in the instant case the inordinate delay 

in the finalisation of departmental proceedings against 

the applicant is primarily due to laches on the part of 

officials involved in the initiation of disciplinary 

proceedings against the aplica nt. Even as late as 12.9.95 

the con cc cl au tho ri ty taxkx failed to p rOvi de opoo r tuni ty 

to the applicant to inspect the additional documents, the 

inspection of which was necessary to enable the applicant 

to file an effective written statement against the 

initiation of discijlirnry inquiEy against him. As a tesult 

of which the applicmt till this date could not even file 

written statement. The commissioner for Departmental 

In(ujrjes vide Memorandum dated 12,9.95 advised to 

eedite necessary action in connection with the Inspectfl 

of additional aocurrents. Moreover, the Inspector of Police 

CBI vide letter dated 29.9.95 eressed his regret for the 

delay in providing the applicant with an opportunity to 

inspect the additional documents. It is stated that after 

the letter dated 29.9.95 no progress has taken place in 

the departmental proceeding and the same lying dormant 

as before. 

Con tcI. . .P/13. 
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Copy of the memorandum dated 12.9.95 and 

the letter dated 29.9.95 are annexed hereto 

and marked as ANNEXURES-l4Aa and 1413 

respectively. 

4.20 That for his excellent performance in Abmedabad 

Telecom District in 1991 and 1992 and in Haryana Telecom 

Circle in 1994, the applicant received high p ral so and 

commendations from his seniOr officers. In view of the 

commendations received from 1991 onwards it is  

unthinkable that the IC did not find the applicant suitable 

enough for a hoc promotion to JAG Grade. The only conclu-

sion that can be drawn is that the 1C did not even consider 

the aoplica.nt' s case for promotion to JAG Grade in view 

of pendency of disciplinary proceeding against him. 

Copies of commendation certificates received 

A1edabad Telecom District dated 25.4.91 and 

21.5.92 are annexed hereto and marked as 

ZNNEXURES 15A and 1513 respectively. 

Copies of the commendation certificates received 

in HaxyanaCircle dated 8.4.94 is also annexed 

herewith and marked as A14NEXURF,15C. 

4.21 	That in the instant case the applint has 

suffered unbearable agony and pain. The case related to event 

that had allegedly transpired. in 1987. The FIR was lodged 

in 1989. The Disciplinary.Proceeding was statted in 1992 

In 1992 itself the CBI expressed its inability to file a 

chargsheet acainst the applicant. The case is lying 

dormant since then-and the only person who has suffered 

in the process is this applic&t. 

Contd. ...P/14. 
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4.22 That the applicant had demanded justice but 

the same was denied to him. Hende the applicant files this 

applicationbon-afide and to secure the ends of justice. 

5. GROUNDS FOR RELIEF Wi'ThI LEGN.J PROVISIONS : 

	

5.1 	 For that the subect matter of the disciplinary 

inquiry pending against the applicant is stale as it 

relates back to the events that had allegedly taken place 

neatly 8 years ago in 1987. Since the matter is stale, 

no fruitful purpose woud be served in pursuing it any 

further and as sudh, the disciplinary proceeding is liable 

to he dropped. 

	

5.2 	 For that there has been an inordinate delay 
.. 	.. _..•_... 

in the conclusion of the disciplinary proceednq against 

the applicant. Since the conetent authority has failed 

to cortlete the disciplinary proceeding against the 

applicant within a reasonable period, the same is liable 

to be dropped. 

	

5.3 	 For that the disciplinary proceeding being 

initiated against the applicant is contrary to the 

guidelines and executive instructions contained in 

?nnexure-10, ilend 12. 

5.4 For that the dropping of 89 instances of 

irregularities against the plicept by the CBI bears 

testimony to the fact that there has been total nonapplication 

of mind in framing charges against the applicant and the 

memorandum of charge was prepared hastily for ulterior 

purposes. J-,txkx After the CBI dropping 89 instances 

Contd ... 2/15 

OW"t 
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against the app11 cant, it is no ion ger open for the 

disciplinary authority to pursue with the enouiry 

against the applicant and the same is liable to be dropped. 

5..5 For that after the CBI dropping 89 instances 

against the applicant, the memorandum of charge against 

the applicant cannot exist in its present form and the 

same is liable to be set aside and quashed. 

5.6 	 For that all the charges of the alleged 

- 	 instances of irreoularities in respect of which ineuiry 

is being held are related to the events that had allegedly 

taken place nearly 8 years ago, Moreover, the charges 

were framed after nearly five years of alleged happening. 

The charges are therefore, stale and therehas been 

substantial delay in framing of the charges. Hence on 

this count alone all the charges are liable to be set 

I aside and qusshed. 

5.7 	 For that the charges on which the enquiry is 

being held have been framed with a closed mind and/or 

there has not.been any application of mind in their 

framing. 

5.8 	 For that the charges contained in the 

impuced memorandum are malicious and hence liable to be 

set aside and quashed. 

5,9 	 For that the inpugned memorandum of chares 

is arbitrary,. unreasonable and is violative of the 

settled principles of service jurispruden. 

Contd. . .P/16. 
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5.10 	For that the applicant has been singled out 

fo r a: di Sc rimin ato T treatment an d a the r SDOs who had 

siiied the issue slips have been allowed to go scot free. 

Thus, the action of the authority smacks of malafide. 

6. DETAILS OF RFAMEDIES EXHAUSTED : 

The applict declares that he has no other 

alternative or efficacious remedy except by way of filing 

this application. 

7 MATTERS NOT pREVIOUY FILED OR PENDING 

BEFORE TYOTFR COURT : 

The applica nt further declare3 thathe has not 

filed any application, 1 ,7rit petition Or suit in respect 

of the subject matter of this application before any other 

Court, Authority or any other Bench of this bn'ble 

Tribunal not any such, 	plicatiofl, writ petition or suit 

is pending before any of them. 

8,, RELIEF S SOU GUT FOR 

On the facts and circumstances, the applicant 

prays for the following reliefs : 

B.I. Quash and set aside .thememorandum No. 8/15/91_Vig.II 

dated 27.1.92 (nnexure-5) 

8.2 Quash and set aside the chartes contained in 

Annéxure-5 memorandum dated 27.1.92 

• 8.3 Direct the respondent Ns. 1 to 4 to drop the 

disciplinary, proceeding again st the applicant which 

- 	
is continuing pursuant tq 1nnxure- 5 memorandum 

I
..  dated 27.1.92. 	

Con td,..P/17. 
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8,4 Pass any other order or orders or give direction/ 

directions as may be deemed fit and proper in the 

facts and circumstanccs of the case. 

8.5 Award cost of this application to the applicant. 

INTERIM ORDER PRAYED FOR 

On the facts and circumstances of the case, 	the 

applicant prays for the following interim relief, 	: 

Pending disposal of the acplication, the 

Hon tbl e  Tribunal may be pleased to restrain 

the res.ondent Nos. 1 to 4 from taking any further 

action in pursuance of the mernoranôm No. 8/15/91_Vig.II 

dated 27.1.92 (nexur5). 

 

The application ± s flied through Advocate. 

11, PARCULARSOF TF 

(1) 	I.P.O. No • 	:09 .32I9t 

Date 	 : 

Payable at 	: Guwahati. 

12. LIST OF ENCLOSURES : 

As stated in the Index. 

Verification..,. 

1. 
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- 	VERIFICAION 

I, Shri Ajay KumazSjnji, 50fl of Shi Ajeet 

rasad, resident of village Katewra, Delhi-39, presently 

working as Dirisional Engineer (Telecom.) in the of fio 

of the Chief Geral Manager (Telecom.), Shillong, do 

heeby verify and state that the statements made in 

paragraphs 1 to 4 and 6 to 12 are true, to my knowledge And 

those made in paragrhs 5 are true to my legal advice 

and I have not suppressed any material facts,. 

And I sign this verification on this the 

day. of February 1996 at Giwahati. 

Sk S 

• 	
H 

(cM yo 00A c)t) 

- 	 r 
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j k . 9_16/89V1g-' 
Govereflt of India 

	

pro / 	
Ministry .o 	

ti0fl5110001. Deparflent of e1eco  

	

Dak haVafl, anS 	
Marg New Delhi- 

I' 989. 

Dat&  

0 h. D LR 

WH1REAS a case against Shri A.K. Singh an 0icer of 
fi S 

GrOUP 'A' and presentlY working as 
suo.(k) North JaiPUr, in res-

pect of a criminal 0ffence is under investiga 
0ri. 

AND WHRJAS the said Shri A.K. .3ingh was detaifl& in 

police custodY on 1.6.89 for a peripd 
xceeflng forty- eight 

hours. 

N(W TFiiREFU, the said 6hri .K. •Singh is deeflE3 to have 

been suspefld 	
w.e.f. the date of detefltiofl i.e. 1.6.1989 in 

tenns of Sub rule(2) of Rule 10 of the CC(CC) Rules, 1965 and 
shall rnaifl under suspeflsiofl until further orders. 

C 
(By order and in the name 

of the President)* 

( R.. BANSAL 

' 	

General Maflager(ViYu1a1c 

Copy to 

.ZP' 
2) Chief G,M.T. Telecom. -R

aj .asthan Circle JaipUr. 

) Th0M. 
(Personnel) Teleccfl. Directorate New Delhi. 

) 

/ 	 (bIll 	i onhii '3uu3 ) 
esstt. air.General(Vig). 

C P 

I .. 
(1- 

C 

oo() North Jaipur( Through C.G. M.T. jpur) 
Shr A.K. singh,  

roC  
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No. 9-16/89-Vig-1 
Goverrinent of India 

MiniStry of Communications Nil 
Department of:i'cleccthmuflicatiO 1 S 

)ak L3havafl, .ansad Flarg, LJ Delhi- 1100010 

WIIEREAJ an order placing Jhri A.K. Singh, an officer of 
I' Group 'A' presently working as .JJO(P) Noith Jaipur, under 

suspension was deEmed to have been me by the competent authority 
frcin 1.6.89. 

NOW .LHiREFCRE the eresident. in xercise of th powers 
conferL 	by clause(c) of ub-rule(5) of Rule 10 of C(CCA) 
Rules, 1965 herdy revores the said order of suspension with 
imm&iate effect. 

(By order xin ne of i'resdnt) 

(Ii.. 	.. 
óeneral Manager(Vigilance) 

Copy to: 

nriA.K. iinjh, DotP) iith, Jaipur. (Through CGMT Jaipur). 

Chief General Mancger Telecom. Rajastlian Circle Jaipur0 

General Manager(Persorinel) Telecom. Directorate. 	 - 

1 •  
V 	

-•- .(Pooni Juneja) 

Asstt. Dir. General(Vigilance4A) 

4 

At 

av 

f__n — 



••• 	..T'. 	. . ANNXLU 
L—A------- 	frr 

f--fln?lAAA: 

0 
/7 

/ 

0!fice of the ciE General Mr3ger Telecommupicat ions, 

Pajasthafl Circle Sardar Patel larg, JaipUr — 302 008. 

N0. ST/8_11/XlI/9. 
Dated : Feby. 20, 1990. A  

MORAF)UM 

In pursuance of Telecom Directorate, New Delhi 

memo N, lO_2/O9_G.L dated 9th JafluaLy 1990, the 

Chief General Manager, Rajasthan Telecom Circle, Jaipur 

Is pleased to transfer Shri A.K.Siflgh, AD1' Crossbar 

In3tallation, hi1wara on promotion to Senior Time Scale 

of ITS Group 'A' as a Divisional Engineer in /hrnedabad 

Telephone District. 

21 	

Necessary charge reports may he sent to all 

concerned. 

fl,R,Shukla ) 
Asstt.Gefleral Manage,r(Adrflfl) 

C.. 

P copy of this memo is issued to 
i The Directc General (TG_I), DepartirnL of TeiecOm, 

Sanchar Bhaan 	Delhi 110001 for info3JTtiOfl, 

The General Iiniger Telecom DitriCt, JaipUr, 

The D±xector Telecom (South) Udaipur, 

The Chief Gneral Manager, Gujarat Telecom Circle, 
Ahmedabad. His FAX msssage No, 5tafi 13/5/X111 
refers. 

The Generl Hanger, Telecom District, Ahrnedabad. 

6 The Sr.PA(G) to CGM/G?4(D)/Dy.GM C,ircle Office, Jaipur, 

7 pP of  the officer, 

Officer concerned, 

9. Spare. 

to. 	Itt,s'\ 
:. 	1L 

., 
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Confidential 

OEPARTtEtlI 	OF 	
laECOUU1CT bUS 

Office of the 
Area t'anager(4e5t) 

Sabena Apartment 
Ahmedabad. 

Shri A.K.Singh 
DiviSiOfl8l Engineer (lntiURP 
	

-92 
1laraflpura Telephone Exchange 
Ahmedabad. 

Dated: 21.2.1992 

Sub: 

Please find eclosed herewith a 	
Uo.B/15/91gh' dated emorafldUm 

27.1.92 in original alonqith a 	
its enclosures received from O:O*T. 

fl 

Four copies of 
8oW l e d qement may be sent to this 0ffice as three 

Ck now 1 edgement copies are to be sent to D.G.I.(A) for record. 

ti.. 
Area tanager(1St) 

c 
End: as above 

ioned m
emorandum Is hereby acknowledge 

The receipt of the above ment  

ivisional Enginee 
UaraflPUra Telephone Exchange 

Ahmedabad. 

fl 

t' N 

'I 
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3VEn'JL:T OF ID1A 

DEPARTltUT OF TCLIUUICArIous 
• • • e • / 	D A TAR B I tW4V 

SNSAD MARG 
N. 	DEL1I-110001, 

Dated the 2 7-/- 7 
tLE H 0 R A U D U -1.1 

The President protxes to have an inu1r-y held against 
Shri A.K. Siugh, formerly SDOP(N), Jaipur Teleplrjnes and now 
ADET in Gujarat Telecom Circle, under Rule 14 of the CC3(CCA) 
Rules, 1965. The aubstance of the imputations of misconduct 
or misbehaviour in respect of which the inquiry is proposed to 

• 
 ~Annexure-I) .,

e1d is set out In the encjos 	statement of articles of charge 
 A statecnt of the imputations of misconduct or 

• misbehaviour in support of each article of charge is enclosed 
(Annexure-..Ii). A list of documents by which and a list of A 

witnesses by wham the article.s of charge are proposed to be 
Sustained are also enclosed (Ann xure-III & Iv). 

Shri A.K. Sinjh is directed to subnit within 10 days of the receipt of this Memo randum a written statement of his defen anti also to state whether he desires to be heard In person, 

He is Informed that an inquiry will be held only in 
respect of those artiIes of charge as are pot admitted. He 
should, therefo, specifically admit or deny each article of 
charge. 

I 	 I_i 

Shri A.K. SinIih is further informed that if he does not 
su±xn.it his Written 5ttement of defence on or before the date 
specified in .,pra 2 âtxve, or doci not appear in person before 
the Inquiring Authority or otherwise fails or refuses to comply 
with the provisions of Rule 14 of the CcS(CCA) Rules, 1965 or 
the orders/directions issued in pursuance of the said Rule, the 
inquiring authority may hold the Inquiry against h-i-ni ex-parte, 

Attention of Shri A.K. Slngh Is invited to Rule 20 of 
the CCS(Conduct) Rules, 1964 under which no Government Servant 
shall bring or attempt to bring any political or outside 
influence to bear upon any superior authority to further his 
Interests in respect of matters partaining to his service under 
the Gdvernnient. If any reprr'sentation is received-on his behal 
from another person in respect of any matter dolt with in thea' 
proceedings, it will be presumed that Shri A.K. Singh,aw5ro of 
such a representation and that it has been made at his instance 
and action will be ta¼en a -,inst him for violation of Rule 20 
of the CCS(Conduct) Rules, 1964, 

contd .....2/.- 

: 
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6 	Receipt of thLi Memorandum 3hall be zcknow1eJged. 

By or:!ez and In the name of t-he Pre3idcnt,' 

kws-4-iz~aNAH JU14 A 
/ 	 S3rr. DIRECTOR GE!ERALI (vIo.A) 

i/Shri A.K. Singh 
PDETD Gujarat Telecom Circle, 
Ahznedpb 

(Through Chief G.M. Telecom, Gujarat Circ1, A11wnedabad) . 

. . 	 ;.: 
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A: I E X U I — I 

of arttcl03 of C.rtj 	fri 0 ritjy 	
rth), Jl' ur,  T1e '1flS lecom Cir1 e  

'filat the said 
Shrj A.K. S1jh while 

functi11j1 	as SP(tIorth) under G.!1. Telephones, Jair Telephoijes District, Jalr 
diring the year 19878, 1 nored the Intercs 	

of the Deparnt passed orde 	
twice/thrice for 15ue of telephone iflStmcn 	

an the false iS5ue/±ejsitj 	Slips subm1ttd by the 	s 	rk1ng .under lam, 1 nspite of the fact that eithr telephore 	
had airo dy been lssu2d a'Jajngt tile resptive 08s or the O 	

had already been cancelled 	He prepared false 1 flspectj0  
aJajnst 	

rerts and also  f a il ed  
Jh3 r1bers o

to t.e any action 
n 

the conce , S 	the 5.)sjs of the IflCpctjo reports 
Ztbmjtted 

by the SIT as 'iell as P1 'rk1n3 under tam. 
ShrI.AV Sin•h thus facilitated the fraudulent Issue of 74 t2lehene 

instmnts Causing 
PCCUnI 	

loss to the Dearent of aut (at the rate of 	
.763/_ for each inst:nrt) 	Sun A.K. Slflgh also un 

rjmcnt 	authorjs 	ol Sd one telei)horie inst 	
each ti S/Shrl K.c. 	pta and 	AhIUWalla 

hav[nj 	
e.hone conncUons UD. 842433 and 72711, 

ros pec t i v,21  y. 

JaInst Shrj A.. S1n1i 
and flow ADET Jr, ujat 

2, 	
Thus, h1 his abve  
slaln1aj 	 acts, Shrj 	Slfl(ih flled 10 i ab3o1ut lfltrlty, devotion to duty nd actj in a manner U bC0 ther 	 iny f a )vermer)t 5orv,ut eby contr3nfr) Rule 	

fl 
 3(1) 	(1), 	(11) the CC.s (C.)fldUCt) flu les, 	 and (iii) of  1964 •  

By or:jr and in the nnie of the 

- ( ILS. PX1IIAJj J 1 TIIEJA 11r' STI. DI\ 	 (vic.. 

1112 

v oot 

1. 
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— 

	

• .•-,. 

-'.,.I. 	7P  

/ Statement of 	
lQfl of Oi1onct/1bt 	

in / IF tti0 art1cL 	or 	

Sinh, 
/ 	• 	taroriy Soap (North) 

• JojPU
Fran  
 eoinct Shri 

GuJarataj o 	 I°iCphflg and now ADE i
n  

/ 	 j  

Shri A.K, 5lnQh was working 
aa 

ADOP(Horth) O/o 6mr 
JQipur durQ the yr 1987_8a, 	Hin dutjo0 intorcjj0 
WCt t iauo telephone

instruments on roapipt or  

	

• 	 lnqn aIlp 	aj*t r5psctj0 
	From the Jto workj • 	 undo, hj, 

2, 
That during the rojevnt 

Piod S/Shrj S,, 
0n3Uare

Functi_)nlnj &a J0 in Sactjon 6 

 qnd 

(North) and SOCLIOn 12 
rajpcctiv@ly. 	

It 	athe duty 

• 	• 	I 	 • 

	

 

•: 	
of sj A.K. Sjnh to 	

ordo - fbr iaucof to1aph 
• 

	

	lnatruflte 	
0.8, on the balsia of i 	3;iip 

Ubjttad by the 3r00, °ftor duo cara and 

Chk Cafcud the intare a t OF the 

On the COntrary the said 5j 4.x, 5jnh 	''scd ordorn 
For Lenuo at t6p0 instrumenta in a 

echanj 0 j 
0flner tia/thrjcoej. 	

aa 	U.B. in certain  • • 	CD,Qfl 
the lua/rejnjtj 	

alip, aubmjtt 	by aeld hrj 	
ifl9, eLthQuh the tolphonn 

instru'rienta were 
already 

OflCO 
tanued and installed ejnnt thet renpoct lye 

O.9,e  
an detailed below, 	

3j A,, Singh a&ao Paue e d ordor. a For iaau of toLp0 
lfletruet0 even againat  

which were Cflncflhled and a9a1n9 which no 
tolaphana inatruant u4s to be Iaiuod 

Contd,, ..2/.. 

• 	 •.' 
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0.9. No, 	Section 	No, & 	or / 	 da
lu 	1jØ on : 	

uhich tlephon 
ifltrurant drawn 

I 

0.5  

Drawn 	Data 
by or 	ad by 

OXOCU 

tIon/ 
Sect-
ion. 

1 a 	119 	(N) 26 

2, 	do... 

120 	(N) 

 a 

. 	 121 a 

I.-
6, 	-do.. U 

125 	(N) a 

Li 	8 	-do.. 

9. 	127(s) U 

10, 	-do... 

11 	128 	(N) 

12, 	da.. 

•13 	129 	(N) 24 

140 	.-dO.. 26 

15, 	138 	(N) 24 

15, 	138 	(N) 26 

17, 	141 	(u) 26 

• 	18, 	141 26 

69 dt, 09/01/87 	5,N, 	26/6.1 .87 Su, 
Sin9h 	

SinQh 

	

77 dt, 12.01,87 	-d©.. 	Fai1y 	-do-. 
drawn 

	

68 dt, 09,01
0 	 -dD- 	3.2.87 	-do- 

	

77 dt, 12,01,97 	-d... 	26/Fajo0jy -do.- 
drawn, 

	

68 dt, 09.01,87 	.-d- 	26 /12,3.87 -do- 

	

77 dt, 12.01.87 	-d.. - 
 

drawn 

	

68 dt. 09,01,87 	-do- 	26/4,2.87 -do- 

	

141 cit, 28.01,87 	-do- 	reis a ly-do- 
dra&n 

	

68 dt1 09,01,87 	-do- 	26/31.1,87 

	

141 cit. 28,02,87 	-do... 	Falioly 	-do- 
drau 

	

68 dt. 09,01,87 	-do- 	2C/ 

Cahcellad 

141 dt, 28,01,87 	-d- 	- do - 	-cia- 

	

155 dt. 29,11,85 	J,1j, 	24/28,11.87 J.N. 

Wal 	
"a'. 

	

141 dt, 28.01,97 	5,r4, 	FR1j.y 	-do- 
5inh 	drau 

	

155 dt, 29,12,85 	J.N, 	24/1.12.85 -do- 
- 

handa1... 
a 1 

	

141 dt, 28,01,87 	S,N, 	Faleniy 
Singh 	dra,, 

	

141 dt, 28,01,87 	-clo- 	26/10,0197 	S•N, 
SlnQh 

	

104 dt, 18,12,87 	-do- 	Fa1j 	
-do. 

draj 

•,, u .r 
110011 'or infOrmi bj: 	r 	 -• 

AIt:%._t4m 

6vOCSt 



/ 	19. 143 (N) 26 141 dt, 28,01.87 S.H. 26/13.01 ) 87 S,U. 
5irxh Sinh 

20 8  104 d,1I3,12,97 -do- I&Iooly -do- 
drnn 

21 0  524 (N) 12 148 dt, 21.10.87 Lnxtan 12/21,10,617 Lcxman 
O000 

22 0  -do.. 26 9 dt. 0201,87 'P,C, Falnoly 
Aryc dravn 

23, 526 (N) 25 190 dt. 29,10,81 M.U. 25/28,10,87 M.U. 	Khn 
kh.irn 

24 9  -do- 26 60 dt. 1201.87 5,P4, Falsely 
- 5inh dra.,n 

C.1 HCU.LEJ0.B 

 50 (N) 26 81 dt, 15,12,85 3.H, CancolUid 
Sinh 

 53 (N) 25 — do — -co- — do — 

27 0  55 (N) — do — -do- — 

28. 66 (H) a — do — -do- -dn — 

29, 92 (N) • 6 dt, 01.01.87 -do- -do — 

30, 93 (H) a do 	— -d- -do-. 

31, 107 (N) ' 77 dt, 12,01.87 -d-. -do- 

32, 115 (H) ' do 	— -do- -do-. 

33, 126 (N) 141 dt. 28.1.87 -do- -do- 

34. 131 (N) a  do 	— -do- -do- 

35, 149 (N) 0  do 	— -do- -do-- 

35, 150 (s) a  do 	— - do.. -do- 

37 0  164' (N) ' 92 dt. 12.0307 P.C. 	Aryc  

 502 (H) 12 dt, 06,04,88 5,H, -do- 
Sinh 

 629 (H) 0 — do 	— — do — -do- 

 635 (N) ' — do 	— — do — -do- 

 536 (N) — do 	— — do — -do- 

% 	., - 



- - - 	 - 

4. 5. 6. 7, 

J 0,0(PI 

i 	k 
42 25 	(u) 21 209 dt. 27.4.87 K, 	Singh 21/8.5.87 K. Sinh 

Air AI 430 N  26 135 dt. 15.06,97 5,N, Fa151y 

51n9h draun 

44. 13 	(ti) 21 53 dt. 19.02.87 L.K. 	Kul- 21/11.2,87 L.K. 	Ku1- 

r nhrtha Phrestha 

• 45, 26 55 dt. 09,02.87 S,P4, Fa1i1y 
5inh drawn 

46. 26 	(u) 21 64 dt.08.04.87 L.K. 	Kul- 21/10,04,87 L.K. 	Kul- 
ahrstha ahr&atha 

47 4  26 135 dt, 16,06.87 • 

 

S., Fa11y 

3inh drawn 

48. 28 	(w) 26 109 dt. 19.05.87 B.i, 	iana 26/6.5.67 B.M. 	flcn4 

• 490 . u 135 dt. 16.06.87 B.N. FaI1y 
SinQh drawn 

• 50 0  29 	(tj) 109 dt. 19.05,87 B,N. 26/ 5,06,87 5,N, 	5ingt 

Moona 

• 51 0 N  135 dt. 16,05.87 S.N. Falaaly drawn 
5inh 

• 52 0  30 	(J) ' 109 dt, 19.5.87 B.M. 26/15.05,97 B.M. 	f10 

• Nn 

• 53, • 135 dt, 16.06.87 5.H. 	' Fa1aLy 
• - SjnQh drawn 

54. 31 	(J) 109 dt. 16.06.-87 B. M . 26/20.05.87 9.N. 

55 6 N  135 dt. 16.06.87 5.H. Fal3aly 
Sjn9h drawn 

56 1, 32( w) lag dt. 19,05 9 87 B.M. 26/14,05,87 8.tl. 
• ?1ona t1ian 

570 
0 • 135 dt. 16.06,87 S,N, Fal5aly 

SjnQh drawn 

58 34 	(u) 109 dt, 19.05.87 B.M. 26/14.05.87 B,M. 
• T1ena Mona 

• 590 
- 135 dt. 16,06,87 S.H. Falsaly 

Singh drawn 

• 600 • 37 	(La) 21 39 dt. 04.06.87 Xiria1 21/28,05,87 L.K. 	Ku]. 

5jnh !hrrtha 

61, 26 271 dt. 30.06.87 5,N. Fa1eLy 
• Sinh drawn 

contd,, ,5/r 

G~_ 
OC 
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1 	2 	3 	 4 	 5 	 6 	-4- 

62, 	39 () 21 	39 dt 04.05,87 	L.K. kul— 21/28.OSLB7 LON 
Shrestha 	 Ohr,  630 '4 	

26 	271 dt, 30.6,37 	S.N. 	Fa1ø1y 
SIn9h 	drawn 

40 (w) 21 	209 dt, 27,4,37 	K, Sinh 	21/8,0.37 K, 

 Sinh '4 	
26 	271 dt, 30.05,37 	s,u, 	Fi1.u1y 

SinQh 	draj On 
66 0 	41 () 21 	209 dt. 27.04,87 	K. 5jnh 	21/0B.QSA7 K. 

3inh 670 	'4 	26 	271 dt, 30.06,37 	5,N, 	Fa1na1y 
SinQh 	dratjr) 

• 	68. 	42(u) 21 	209 dt, 27,04,87 	K. 5jnh 	21/ 1 3,05,7 K. 

69, 
Slnyh 

	

26 	271 dt, •30.05.87 	S,H, 
Sin9h 	drajri 

• 	70, 	43 (u) 21 	209 dt. 27,4,87 	K, Sin9h 	21/0E,05.87 K, 
Singh 

26 • 	271 dt, 3005•37 	5,H, 	Fa1i1y 
Singh 	draL,r 

142 () 	
67 d, 03.07.87 	P,, Ary 	26/14,07.87 P.C. 

 
Arya 

'4 	
'4 	249 dt, 28.07.87 	S,N, 	I

FLIy 
5ih 	drawn 

	

74 9 	143 (u) 	61 dt, 08.07,37 	P.C. Aryn 26/1,12.87 5.N, 
Sinh  

	

75, 
	249 cit, 28•0737 	S,N, 	Fah,i1y 

5inh 	drun 

	

76 6 	144 (w) 	67 d, 08,07.87 	P.C. Ary 	26/10.07,87 P.C. 
Arya 

	

77 a 	144 (tj) a
249 dt. 28.07,37 	S,N, 	F1ri;1y 

Sin9h 

	

78, 	145 	67 d, 08.07,87 	P.C. Ary 	26/22,07.87SN 
Singh 

	

79 0 	 '4 	
'4 	249 dt, 28,07,37 	5,N, 	Fa11 

Sinh 	drawn 

	

80, 	146 (tJ) 	 67 dt, 0.07.87 	P.C. Arya 26/05,08.87 S,N, - 	
Sinh 

- 

*eo 	.;L•_.) 	 . 	 . 	 • 
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2 . 3 

146 	(w) 	26 249 dt, 	28.07,87 S.N. 	Fa11y drawn 
Sinh 

82, 147 	() 61 dt.O8.O7,Bl P.C. 	26/29,07,57 S.U. 	Sinç 

 
• 249 dt, 	25,07,57 5, • 	Falooly drawn 

5in.h 
•  148 	(LI) 	2.1 83. dt, 	08.07.87 L.K, 	Kui-21/04.07,87 	L.K. 	Kul- shroatha 

3hrclstha 
85 a 	

26 249 dt, 29,07, S,N, 	F'aiioiy 	dra.nj 
•5Inh 

• 86... 12 	(LI) 56 dt, 09.02.87 S,P, 	* 	C.ncofl.od 
• 

. Singh 
• 87, 38 	(ti) 271 	dt, 	30,06,87 5.N, 	

— do — 

Singh 
 44  do 

— -d 	 do 
 90 	(ti) 	14 23 dt, 04.05,87 8,11, 	

— 	cia 	— 

90 0 	134 	(ti) 	26 • 

67 dt, 	08,07,87 P.C. 	-. do — 

Aryc 

31 

.:.. 	....... 

Shrj S.H, 	SinQh, 	JTQ aftar 

........ ..........• 

diahonontly obt3injng 	the 
4oforo3aid 	telephone 	in3trumentS Fran the 	c6atraj 	atoro, 
0/0 SOUP, JfliPUi,naithor cade 	tha 	oitryin 	his 	3tock 

regiiter nor d0pQjtid 	th inatruruont, 	back, 	but m13utiljcgd/ 
iapprop..jatj 	thc 

40 The 3aid talophona 	intruicnto were iuod 	From 	the con trc]. 
on the ba'i, 	of tha. ardor, 	of Sh.r,i 	A.K. 	Sinyh, 

andor,acj an the 	SUPS 3ubojttad 	oy Shrj 	5.N, 	5j 
JrO. 	• S  

5, Shrj A 5inh aj,o priparad 	faio inopcctjon roport, and1  
aftor 	his trana far 	he 	nojthor 	submitted 	the 	iflapctjo 

roporta 	to the 0/0 	tho OE, 	Jaipur nor 	took any action againat  
the concarnad 	3ubscribvr3. Ourin.g 	tha 	search of Shri A,K, 

contd.. 

. 	
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ingh's house, inspection repbrt.s in respect of teleph 

2668 and 842433 subnitted by ' the SIT as well as the PIwoA 

nder.hlrn, on which Shri A.K. SIngh had failed to take any a. 

Were also seized, 

6, 	Similarly, Shri A.K. Sinqh, In utter di3regerd of existing norms 

and procedure and inguoring the interests of the Department, 

maechanically passed orders for issue of telephone instrurnenta 

on the issue slips submitted by Sh.ri Laxman Dass, JTO concerning 

certain 083 against which telephone instruments had already been 

issued and installed. The said telephone ins truments got 

fraudulently issued by Shri Laxrnan Dass, JTO were never accounted 

'for, as detailed below z- 

81. 	OB.NO. & 	Slip No. date 	By whom drawn 	Installed 	
By whom 

Section 	 whthh sec 	execut- 
tiori & dt. 	ed, 
of execu- 

1. 	2. 	 3• 	 4 • 	 5, 	 6, 

1. 	25(N) 	12 	53 dt. 04,03,86 	J.B. SharmA 	Falsely 
drawn 

20 	 8 dt. 	02,03.87 	- do'- 	 12/2.3.87 	J.!3. 
• 	 Shartna 

3 	Pt 	 N 	41 dt. 06.05.87 	K.M. SrivastaVa 	Falsely 
drawn 

40 	172(N) 	" 	8 dt. 02.03.87 	J.B. 3 haryna 	12/2,3.87 	JiB. Sh 
ma 

5 	P1 	 N 	91 dt. 06.05.87 	K.H. Shriãstava 	Falsely 
S 	 drawn 

Q. 	• 

 

210(RI 	122 dt. 21.5.87 	Laan Dass 	Falsely 
drawn 

7. 	 132 dt. 28.5.87 	L.L. Bangali 	12/26,5.87 	L. Da3 

80 • 	219 (N) 	122 dt. 	21.5.87 	L. Das 	 ' 	12/27.5 .87 	do 

9, 	 194 dt. 28.5.87 	L. Dass 	 Falsely 
drawn 

• 	10. 	229 	(N)" 	122 dt. 21.5.67 	Laxman Dass 	Cancelled 
on 	15.6.07 

contd..e....8/ 

' 	I 	- 
.G 	 ...d 
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• 

1 

i 	B 

•:' 229 (U) 12 94 dt. 1•1 .9.T7 Lauan Dass CanellCd 
- on 	15.6.37 

12. 230 122 it. 21.5.87 - 	do  

13. 132 dt. 28.5.87 	. L.L. 	!3jn tall 12/20.5.87 L. D3s 

14.. 253 (N) 122 dt. 21.5.07 Laxn Da53 12/22.6.97 - do 

• 	15, 'I  94 dt. 12.9.87 - do 	- Fa11y 
dra'.m 

16. 	.292 (U) - 	87.dt. 12.8.87 - do 	- 12/1.0.87 - do 

 94 dt. 14.9.07 - do 	- F1se1y 
• drawn 

 336 (N) 94 dt. 14.9.97 - do 	- 12/20.8.87 

19e . 
. 	]A8 dt. 21.10.07 - do 	- Falsely 

dran 

-20 374 (N) 22 dt. 3.6.97 - do 	- Canc1lcd, 

210 	. 178 (N) 14 202 dt. 22.6.97 	• - do 	- áance11td 

22 286 (N) 11 184 dt. 21.5.87. - do 	- - 	do 	- 

23 317 (N) it 69 dt. 21.5.97 - do 	- - 	do 	- 

24. 344 () 117 dt. 20.547 - do 	- - 	 -. 

25 202 dt. 22.6 .97 Laxian 
DtsS 

26, 463 (N) 24 128 dt. 15.6.87 	. G.L.Z. 24/10.5.07 .L.(. 

27. 11 14 .217 dt 24.6.37 La:.iian F1c1y 
Dass drwn 

0 0 

7. Shri AK. Sinjh, thus, fi1itated the 	isue of 74 	telu hone 

ins trunrnt3 on the fake 	rquIi1tIon slips submitteJ by the 

- 
, sj1d 'S/Shi S.U. Slngh and Laxinan Dass 	as detailed above 3nd 

caused pecuniary loss to the Department to the extent of 

Rs. 56,462/- (t 	the rate of Rs . 76 3/- 	for each ins truHcnt) 

conti ...... 9/- 

0 C 



/ 	 8 • 	Further, Shri A.K. Singh unauthorlsedly sold one 

Teleolxrne instrument each to Shri K.C. Gupta of 

JDtwara ha7ing teleplxne connection No,. 842433 

and Shri M.J.S. Ahluwalia of 65, Gopalwari, 4  Jaipur 

having teieri- ne connection No. 72711. The said 
two telepine instruments unautlx)rlsedly sold by 

Shri A.K. Singh were recovered from the houses of 

5/Shri IZ.C. Gupta and M.J.S. AhJ.uwalia, re3pectively. 

They have stated that the said two instruments seIzed 

from1  their residences had been purohased by them from 

Shri A.K. Singb, 

90 	 Thus, by his above acts, Shri A.K. Singh failed to 

maintain absolute inte'tr1ty, devotion to duty and 

acted in a manner unbeccrning of a Government servant 

thereby contravening Rule 3(1) (1), (ii) and (iii) of 

the CCS(Conduct) Rules, 1964, 

S • • . • • 

,/ '/•_ 

0 

j; ,3qy. •'.' -. 
_L. 	.-•' 

• 	 • 	 .•• ..• 
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ANNEXU:c....I1I 

JL.L 

List or doc' u rn ento Warticlai or charQo rriiad agziinat Shri 
A.K. Sinqh 0  rorrriy SOUP (North), 3a ipur Talaphonca and 
now AOEr in Gujrat Telecom Circia arc propoaad to be auatainrd, 

 FIR 	No, 	1(A)/89 	of 	5PE, 	C8 1, 	Jaipjr 	dtad 	31.1.1989. 

 3izuro Mama 	datad 2 o 2.1989Jnd ita docuonta. 
3.. Saarch 	hat datad 	2,2,19894 jts 	docurants, 
4 0  Saarch 	hat datad 2.2.1989 	and 	ita documjnta. 

 Sajzurar1aa 	datad 	3.2.1989 	aiJ 	its 	docurz1t3. 

 Saizura 	t'1a0 	dat.ad 	3.2.69 	and 	it 	documarita, 
 Stock ragiatar 	of NC 	for 	the 	year 	1965.86. 

 Stock ragiator of HtC 	for 	the year 	1987-88 and 88-89, 

9 1  I3uo 	aLip 	No. 	68 	datad 	9.1.1987. 
 lsauo 	atip 	Na. 	77 	dated 	12.1.1987. 

 Iaue 	slip 	No, 	141,60,104,81,6 	and 	12 	raspnctivaiy, 

 Itaua 	5lipa 	P4oa, 	53, 	8, 	dl, 	122 0 194, 	130, 	94, 	184, 	67, 
148, 	22, -202, 	69, 	129, 	217 	respactivaly. 

 Isauc 	slip 	No. 	195 	datod 	28,5.1987 0 	120 	dated 
21.11,1987 	eanctionad 	25. 

14 0  Seizure 	t1eco dated 	6.11,1989 	and 	its 	docurnanta. 

1519 	Seizure fco dated 23.11,1989 and Its docueents, 

( ' 

Atesd. 

Advocate 
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S.  

L1t or ult
neslGo by uh1 artjclo3 OF char90 rram 

	
Sj 

1/ 	

Sinfi, rorcrty SDOP(Horth) 
	Jajp 	TaIoph00 nd flow 

Ktrj, 1flPector 

	

Shrj' ;Sudr 	
, £51 Corportj0 

	

ohlnap 	 Jdjpur. 
Shri 	

0 	
£51 Corp o 	j0 	

Jajp r °'icer UCO Bank, Shrj Gopj Chancj, 
orricor UCO 

Shrj P,, Pnhuja SDOP(C) Jjp, 
Shrj G.N •  ajj ron, 	the 	o(p) 

Contra_i Shrj P.C. Arya p, Jhotara 

	

Shrj B.G. Shar. 	
PJ, Ktptjj 

Shrj Rur fiat flajj, fli;ujar tiadoor,  
tIt(1 
Shrj 	

Bhatnagar 
, 4raa, 	 M/8 JaipurBottl.ing Co, 

Shrj Radh0 Shya,Ccoufltant 
Shri.C, Gpt 	

M/ 3jp 	
Oottjj9 Co. VKIO 

Shrj R 	

1 
S/c Sj ChOUth aj Gupt0, 

att 	Gupt,a, 

Shrj HahUbuih Drjvr, AE 
ri0, orrj00 or thi GMT O  R/o S-ahld AbduH*ljd Nagar, ill Road, Jajp., 

.K, Chichan 
Oejhj Punjab Cujrat Kartvr  Shri 	

itb Sonj, Pertnr 	
/o 41tab Tradj 	

3

9 Co. 

1par.  
(11 Raaci, JUIpu.r,  

Shri G,L, Kh8ndeILQl,  
Shtj 	

1 SOC.. 24, SDOp (SC), 

	

handai1,0i 	310. 
Shri tIJS 	

65, Gopaj •tJarj, Jaij Slwj 
Kam2l Slnh .

P I Section 21 	op (r), Shrj Lii Plohrj, 

3tirj 0enishChand Sharaw R .M.  
Shri V,C, Vudtiaqj P1 Soc, 24, 

Shri 5arva L01 Rf Sec, 14, 

Shrj Satya Perajn, 

Shrj Hanuman SaLni, ORM Sec. 25, 
Shri. rapn 

5f-irj Covjg Rae, 	 - 
Shrj L.L. Bengjj 	

p 	SIction 12, Shri G.M. MannaPI 

Piannj9 Section.  

	

Shri L.L. (9 1ria, DR, 	
25, 

Shrj Chiranjj Lai, Lin 

Shrj S.C. Cu1tj, P1. 

ShLj HcC.hta OEr, BOby, 

2, 
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41. 
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35, 	
Shrj jp 5hnri 	W OE Sj 	 Pail. 

5r 37, 

	

36, 	

jv 	
P1, 

/ 	

Shrj H., 5har 	
(vj 38, 	

Nat 39 , 	
5d 	Ra 	ORM. 

Shri RJafld 	Pt 	ORMO 9

R,, Sjj 
ipRCt0 or 	ljc 	

CB10 3ajr. Shrj OOvjfldr 51flQh InaPCr 
or 

P01' CDI, 3alpu, 

• 	43, 	
SjK.C.

'fl9pectr or 	ilcø, CBi 
3ldur 11 	Int $hj R 	Ch 	

' fl  ecar or P011 	
C8J: Jaipur 
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No 0  0/15/91—Vig.II(i) 
Government of India 

Ministry of Communicotiong 
Department of TJ1.ocommunicatjens 

oet Ulock No. I 
Lung No 0  2, Ground Floor 
R.K. Puram Sector—I 
Now Dolhi - 11 006 6  

Dsted the 

0 R 0 E R 

Un 

IKEREAS an inquiry under Rule 14 of the Central Civil 
Services (Classification, Control and Appeal) Rules, 1965, i3 being 
held againo t Shri A, K. Singh, f'ormsrl y SOOP (N), laipur Telephones, 
and now TOE, Jind, Haryana Circle 0  

AND LJHEt5 the President considers that an InqJiring 
Authority should be apoointed to inquire into the charges framed 
against Shri A.K. Si ng h. 

N01AJ, THEREFORE the Pre3ident, in exercise of the powers 
conferred by sub—rule 0 of the said Rub, hreby appoints Shri 
Amib Couhigh, CDI, C\JC, Jamnager House Hutments, Akbar Road, 
New Deihi—ilOOhi, as the Inquiring Authority to inquire into the 
charges framed against the said Shri A.K. Singh. 

By order and in the name of the President, 

( JOHN MATHEIJ ) 
DESK OFFICER ('iic.ii) 

io, 
L'1, Shri R.K. Singh 

TOE, Jind 

(Thrjgh the CG11 Telecom, Haryana Telecom Circle, Ambala) 

2. Shri Amit Cwghjh, CDI, CL/C 
Jarnnagar House Hutmats 
Akbar Ro3d 
Now Oelhi-110011 

The following documents 35 required under RuLe 14(6) of 
the COS (CCA) Rules, 165 are sent here(,Iith :- 

i) 	Departmant or Tel acn Memo No, 8/15/91—\!ig.II 
datr?d ?7.1.192 alongjith Annaxag I to It], 

±) 	Copy of the acknowledgement dated 21.2.1992 Prom 
Shri A.K. 5injh acknowledging the Memo t'ef'errod 
to at (i.) above. 

con bd, ... .2/- 

avootC 
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No, 	djn hjj 	hn 	ibmj LU 	d,b' 	hh • Charjc] 	0 1 • ri cor, 

iv) 	Dcpartrnn t 
dated 

OP 	Telecom 

• 

Order 	No 	9/15/91 	11  j 
'fl3poctnr 

—12-994 	aPPointinj 
P 3hrj 	O,L 0 , Aror' 

Pr330.ntjng 
PoiLcn, 

0 PPicer 0  
O/o 	3P, 	OBI, 	Jipur 33  

tatmont oP 	bnegsog 
the cour3o oP inquiry 0 , 

i P any, 	wi 1.1 	b 	produocJ 	during 

ON 
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No. 0/1.5/91_Vig.II(ji) 
oVUrnmbn1t of India 

MinistrY of Communications  
OeprtnOnt of 1elccomm330fl5 

2 

g) 

th33t BlocI< No0 I 
Wing No. 2, Ground Floor 

R.K. PLJram Sector—I 
Noeuii--11qc 

I 

Dated the 

0 RD ER 

WHE9EAS an inquiry under Rule 14 of the Central Civil 

Services (Classification, Control and Appoal) Rules, 1965, i being 

hold against Shri A,K. Singh, 	
ormorly SDOP (N), J 3 ipur Telephones, 

and now TOE, Jind, HarYana Circle. 

AND 01EEA5 the President conidors it nucOsser! to 
0 ppoint 

a Presenting Officer to present the case in support of the articles 
K. Singh before the 	Inquiring Authority. 

of charge against Shri A  

NOW, T JEFORE the President, in exorcise 
o f the  powers 

con furred by subrUl0 
(5) (c) of the std Rule, hereby 

a ppoints 

Shri B.L. Arora, Inspector of Police, O/o SP, CBI, Jjipur
9  as the 

Presenting Officer to praent the C398 in 3uppOrt of the articles 

of charge a
gainst the said 3hri A, K. Singh before the Inquiring 

AuthnritYo 

By order and in the name of the Presdent, 

• 	 ( JOHN ['1THEJ ) 
DESK OFFICER (.JIG.II) 

10, 
- çhri R.K. Singh 

IDE, Jind 
(Through the CGM Telecom, HarYana Telecom Circle, Ambalo) 

2 	5hri8.L 	•'1 rora 
Inspector Of Police, 
0/0 SP, cal, 
J 3 ipur 

The fo llowing 	documents 35 	required under 	Rule 	14(6) 	of 

the 	CCS 	(CCA) Rules, 	1965 are sent herewith 

1) 	
Department of Telecom Memo No. 8/15/91_ig.

1 I 

dtd 27,1.1992 a Longuith Annexes I to IV, 

Copy of acknowledgement datod 
21,2,1992 from 

Shri A S K, Singh 3 k n o w lOdg1ng thu Mmo 

referred to at (i) 3bovo. 

Contd.. . .2/- 

ME 
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tç 	 / 
u pd ( ji p.. 

4: 
p.-- 

I r 	I 

Dad.: )Q 
-,---" 	.- 

To 	 - 

 

'Al PUF 

$hi A.K.1flcJh 
(DT) 

122-L Circular Road 
Iode1 Tov!n 
iU1TAK(Har2L)na) 

- 

sub. ; C i()/S9 Depar en3l 
fl(1U]1 

,hri A.1.ingh, LL.T. 

Ref.: 
OJ1/CVC/Nevl Delhi' s order 

ShOOt clJtCd 

jr, 

List of documents, annoXure 111 o 	
h"  

andum of Charge, does not indiC0tC 
tho dcc. flI)L,J 

spccific31Y ther2fO, a 50.fiC 	
b cuL a n

rn p 
hs been made oU and encloS'° 1OVI. U. 

CiOGUOfl5 mCJ fl 

onclos cd  lOL'O1IJ.0 

the enClOSP° -'- 	- 	 - - 

Out of 45 \Jjtfl(?SSOS shov/n n annl'1'° 17 o' 

the memorandum of charge, 33 are hereby dro1en(i, 

prdsecutiofl would 	 nc orosent 12 vjt 	SS onl' :OflLJ end 

at sril 
nos. 6,7,3,12,13,19,23,24,25,2.3 	

5. 

photo copies of pro ecorJOd sta 
mci 	of all 

the 12 witneSs05 except 0f the 
JjP SOS mnL 1nd 

at si .no .13 a 45 are also enCiOS(d Sb3tOT 	nI 

witnesses entiond at i.1'o.13. 	
4 have ho boo 

m° 	
n 

recorded, hence the sat:io arc not  b-ng 0closd. 

Out of 117 jns3flC0S shown in th si cmenb nI 

imputat10ns ,annexure fl of the memor3nd of chrgC 

39 have been drooped as 
most of the issue sueS ha,'C 

not be en countersigned y h .r\ 
. 

.inh C 1.: d c h 

have boon countorsignec by 1iri 
	been 

dounterSg 	correCtl°/. In XX nutshell pros Cl- 

tion viould ta1e 23 jns1flC05 out 0c 117 nL 

consideration. Yourc IathfullY, 

Lncjs~AZL

:;,- • 

- 	_I,._; 	•' 

C 
;j j .; ' 	 • 

D'itd 

Cc.V L- 	h .ai U CoI,:13 h 51,  

Deo3rUi11 	nJ5 	
4•t1. JIJ WCC 	" u 	: 00, 

31cC1Z to .10, JHnga 	jlJSC, •\ld)C0 ' 	

•)t1fl - 

110011 cor inform5-°° 1'1e 	 - Q 
L 

Photo copicS of all 
-' 	 - _j 	 -i..-i- ; - r 	aiso 

SA (3.L.I 	"L...') 	
• 

t,_,i• 	,.,,,1,••J 
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I. F.I.. 	No.1(')/09 of 	Pi.:CW :Jaiour dated 3L1.39. 

- 	2. Is;ue 	SlpNu.143 dLnd 	21.10.37. 

3. -do-  

• 	4. -do- 	190 dated 	29.10.07. 

56 -do- 	c) dated 	12.11.07. 

6. -do 	U dated 	23.37. 	 I  

7, -do- 	.41 d at26 	6.5.37. 	 S  

3 * -do- 	122 dat-'d 	21.5.37, 

-do- 	194 dated 	23.5.87. 

 -do- 	94 dated 	14.9.07. 

 -do- 	87 dated 13.3.07. 

 -do- 	22 dated 	3.6.37. 

 -do- 	202 dated 	23.6.07. 

 -do- 	134 dated 	21.7.87. 

 -do- 	69 dated 	11.5.37.. 

 -do- 	117 d a t e d 	20.5.37. 

• 	17. -do- 	120 dated 	15.6.37. 

 -do- 	217 dated 	24.6.87. 

 N . T . C . 03 Register of 	P(N) 	for the year 	1937. 
Relevant NTC OL3 	are 25(N), 	172(N), 	210(N) 	219(N), 
229(N), 	230(N 	, 	258(1,.'), 	292(N), 	374(N), 173I';),i 
206(N), 	317(N 	344(N), , 463(N), 

 N.T.C. OB Register relating to 	U0r(N) maintained in 
the 0/o Commercial Officer relating to NTC OD Nos. 
524 & 526. 

 File containing loose papers regarding accou'rit bills, 
insoection recorts & misc .r3pors from 	1 to9 
(Reievant p3qs rnntionrd 	•t: 	i.Ln 
4 	in search list da bed 2.2.09. 

 search list dated 2.2.89 	shuviing 	houco scarchof 
hri A.K.Singh. 



/ 
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To, 	 J The D.D.C.(Vig), 

-4. 	Department of Telecocnzinicationa 
?Iest flock No. I, Wing N0.2, 
Oround Floor, R.K.Purarn, 5.ctor.I, 
New Delhi-110066. 

Subi- Request for withdrawing the charge meno Np/15/91-vig.II 
Dated.27,1.92 ( based on illegal,unjust and 44e0 CPIr.port) 	( , 
served on the undersigned (AJ.sin9h,t)E17I7N Formerly 5COP(N) N / 

/ 

d / 

Hon'bla Sir, 

With reference to the subject cited above,kindly find enolost4 
here with my representation (in thipliosts along with one set ofdocusnenti) 
for favour of inviting the personal attention of your kind honour to in-
-tervin the disciplinary proce.dinçs initialted against ae vide above 
charge memo served on me in leb'92. )y representation under part-lI 
elaborately explains as to how CI authorities have carried out their 
investigations in an unfir, non-judiciou, and bi..d m.iinner just to 
implicate me with no meterial evidence on record.. Further, CBI .uthorit. 
had hopelessly failed to substantiate the earlier charges against me in 
FIR even after their 3 years long investigations. The documents so listti 
are the ones signed by other srOPs (namely Shri J.P.Sharma and Shr.i H.C. 
Mehta) and not by the undersigned (As evident from the documents attacheQ. 

Thus, it retnains established that the FIR itself initially 
lodged 	b>ui and the wtiole proceedings so prolonging on me since 
last over 6 years deserve withdrawal on this ground alone as allowing 
contiritance to these proceedings based on this illegal and bised CI 
report will result into continued denial of justice to me. 

Xoreover, sir, I am in the active 'one of consideration of 
my promotion to the JAG grade in the proi'xtion list to come shortly 
(expcted around )'arch/April this year) and thus throi-ing me to the 
course of reguler enquiry proceedings (ich even in its normal course 

take severel years to get finalised) will cause further unjustified 
dzmaqe to me as even on the fate of it there are no materialiatc facts/ 
records against me besides other infirmities in the wtole CI procoedinir  
(prolonging continuously since last 6 years) wt1ch tM y justify holding 
regular enquiry. even the various recent judicial pronouncements ( the 
judgments delivered by different !enches of the CAT/Supreme Court-
Described under Part-1Y of the repersentation) point the ha lance of 
convenience of the wtiole case strongly in my favour besides there being 
no patent merit into the case which might show any premafacie irdicatiorn  
of I being involved in the said conspiracy,even if it existed (due to 
the signed orders çassed by other 5ECP (N)s). 

Sir, I may also be given an oportunity to be heard in 
person 80 as to further explain my position to your kind honour in 
this regards before taking a final judicious action into the matter 
please. - 

The whole proceedings (continuing since last over 6 years 
the £.inality to which is even yet retnote) have resulted in oppression. 
to me and thus c'using an irrecoverable loss /damge to me with no 
justifiable reson/csuxe duo to highhandednass of CBI Authorities. 

In the hope of justice, I once again request your kind 
honour to withdraw the aforesaid charge memo served on me In the light 
of my elaborate subiIss1oris in the enclosed !eprecentation. 

With 	rds 

Dated at ITTh-. 15.2.95 

Ends: A/A, 

A 

Yours f ithfuly, 

(Formerly 5DDP(N)JP) 
Add: - 
o/o Tehcom Distt.Manager 
iTAN7GAfl ( APIJNACHAL 
rP.ADESH) PIN-791 111. 
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The Secretary Telecom, 
Department of Telecorrnun1cM1On9, 
20,Ashoka Road,Sanchar Bhawan, 
New Delhi-110001 

f/ 7 

1/ 

(Through Vigilance Cell of ECT-N,D) 

Yind 	 iSL N.R. Mo 	r1wej).D:  .( vi j xD:Np. 

SUBJECT: Withdrawing the charge memo No.6/15/91-VIG.II Dated 

27.1.92 (based on i11ea1,unjuLt and biased CDI report) 

served on the u ndersigned(A.K.Siflgh,DET/XTN formerly 

SEXJP(N) jp  ) * -- Request for. 

REFERENCE: My earlier representation dated 20.6.89 and subsequent 

• corresrrldencea with CFI Authorities at Jaipur and 

vig.ce1l of IT-ND regarding supply of the copies/ 

inspection of the listed documents and statemeflt8 of 

witnesess relied upon in the charge Memo. 

Ron' ble sir, 

Regarding the above cited subject and in furtherance 

of my earlier comunications, may I. A.K.Singh, DET/JTN formerly 

srX)P(N) JP be permitted to request your kind honour to pay 

personal attention to intervin, the disciplinary proceedings initi-

ated against me vide charge Merr' No. 8/15/91-VIG.II dated 27.1.92 

at the instance of illegal1uniU5t1fids and biased Investigation 

report suhuitted by CDI Authorities at JR in the light of the 

following few paragraphs - 

P A R T-I 

BACKGROUND OF THE CASE IN BRIEF 

I belong to I.T.S. batch 1983 (joining the Department in 

May,1985) and wam posted as SDJF(N) Jaipur on my first posting 

(during probation it-self) after completion of my training in 

January, 1987 at ALTTC-Gazlabad. 

I was served with 8 charge memo dated 27.1.92 in 

furtherance of an unlawful,rralafide and bogus FIR earlier 

lcdqed by the CDI authorities against me on dated 31.1.89 with 

prejudice and strong bias against me'(Details in prt-II) 

Regarding rtvlafide,biaSed,ufliuSt and Artitrary way of carrying 

out the proceedings agairt r'e by the CDI authorities I had also 

informed your kind honour vide my ranier representation dated 

30.6.89 (Annexure-IV1 12/3:Pelevaflt paragraphs highlighted refer). 

Contd/2/ 
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Also , for these unlawful acts on the part of CBI authoritieB 

I have since filed a civil suit in the court at Jaipur against 
Shri. Ramchandra, Inip•ector SPE/CBI JP and Ors. in July, 1989 itself 

for the mental torture and harassment caused to me by them during 
the course of my detention in CBI custody (between 1.6.89 to 
7.6.89) which is yet to get finalised by the Hon'ble Court. 

3. Responding to the said charge memo I had been contirnis1y 
writing to CBI authorities at JP/Vig.Cell of LOT-ND (my series of 

co(m'nunications dated 6.3.92,17.7.92,6.11.92,18.8.93,23.9.93 & 

14,12.94 refer) for supplying me the copies of the listed documents 
in Annexure-Ill and the statements of witnesses relied upon in 

the charge memo so as to enable me to prepare my defence and su1n1t 

the same to the diaplinary authority for getting the proceedings 
finali.sed early but this all was of no avail to me. 

4.Seeing no fruitful progress/response on the part of 
C131 JP or vig. cell of DOT-ND in supplying me the relevant documents 
in more than over 3 years time despite my last corririunication 
dated 14.12.94 on the Lubject I again visited Jaipur on 4.1.95 

but the CBI's reply was the same that the documents stand deposited 

in the court (in Shri S.N.Singh JTO' case) and thus copies 
will be supplied only after receipt of the certified copies from 
the court.When CBI authorities have not even approached the court 
over last 3 years for certified copies than how copies can be 
supplied to me Is not understandable. 

S. Getting disappointed with the CBI's response I inspected 

the documents relied In Shri S.N.Singh.JTO's 18 different charge 
4 

" sheets and collected the copies of the documents having rellancy 
to my case.The contents of JTO'a documents corrobo -ate my statement 
of CBI authorities suffering with rntlafide,unfa.ir,unjust and strong, 

bias against me (Details under part-Il) 

6. That I suffered a major set back to receive the conTmlnicat. 

ion dated 28.12.94 from CDI/cvc.44D received by me on 16.1.95 for 

holding a preliminary hearing into the case with the hearing date 

fixed as 20.1.95.Even during the preliminary hearing held on 
20.1.95 the reply of the CBI (now P.0) was the same (Annexure-IV4i 
Para 3 refers). Thus denying me my 	legitimate claim/right of 
getting supplied with the documents and the statements of witnesses 
relied upon in the charge memo so as to enable me in prepa-ring my 
defence statement and to subnit the same to the disciplinary 

authority for geting the r'se decided expeditiously & judiciously 

being no patent merit and any preira fade indications of I being 

involved in the said conspiracy as alleged in the FIR or any 
materialistic facts broughtout by CIII during its subsequent invest-

igations carried out. 

4 	 Contd/3/ 
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/ 
7. From the above, it is 	clearly evident that CDI 

authorities are prolonging the EMtt?r mlaf1ding1y for causing 

an undue harassment to me. At this race nearly 1/4th of my of f Ic-
tal span had only been involved and sutxnerged in this false 
Unjustified and non judicious disciplinary proceeding against 

me initiated at the instance of biased and bogus investigation(s) 
report submitted by CDI the finality of which is even yet remote as 

I have not even been aupplied with the documents listed in the 

charge memo so far thus allowing a Damocles'swor.d to hang over me 

for several years ( 6 years already elapsed) without any reasonable 

or justifLble cause. And this inordinate delay in getting the 

proceeding finalized has further resulted into oppression to me. 

P A R T-II 

ISSUES WHICH DISCLOSE THE DLkSED,ILLEGAL AND UNFAIR ATTHUDE 

OF CDI AUTHORITIES( PARTICULARLY SHRI RAM CHANDRA, INSPECTOR SPE/ 

CBI,JAIPUR )IN CARRYING OUT ThE INVETICATIONs. 

Under this part I would like to draw the attention of 

your kind honour ,firstly to my representation dated 30.6,89 

(Annexure-Il) regarding malafide, unjust and arbitrary way 
of carrying out the investigations by the CDI with a strong 

bias against me enclosing the detailed report regarding ry 

detention in CDI Police custody for 6 contlnous days elaborately 

" describing as to how, I was treated by CDI, how inuestigations were 

carried out etc. etc. despite there being no materialistic facts 

against me as alleged in FIR ignoring all my stAted facts 

(Arinexure-II/3: Highlighted paras refer) with the only objective 

to implicate me in a totally false, biased and bogus FIR. My above 

representation clearly speaks out that how CDI authorities were 

bent upon to harass me and were in a mood to file a c}arge sheet 

against me in the court of law during the early course of their 

investigations but fatling on that score, due to their being no 

materialistic facts against me, the case Was referred for RD. 

based on &arne false and bogus facts to repeat for my harassment 

to continue stIll further wtih no justifiable reason/cause.My above 

version will further get proved on perusal of my following 
	 ii 

submissions In this regar 	-- 

	

1. The FIR dated 3..1.89 	lodged (for the alleged misconduct 

relating to the year 1986 to 1988) carries the mention of the 

charges as ; 

Ao 	 Con td/4/ 

9,—.' 



that during the year 1986 to 1988 ,Shri A.K.slngh and 
Shri S.N. S1ngh,J_2 under SP(N) JP conspired with some 

unknown persons to chest the telephone Deptt. by getting the 
telephone instrwnts Issued twice and thrice against the telephone 
connections already Installed with Instruments on false issue sU.ps 

prepared by JT0-26 and ordered bySIYDP(N)Jp And this way 77 

telephone Instruments were got issued catsing wrongful loss of 

about R. 58,751/.- (Rupess 763/.- each instri.irnent to the Govt.) 

C131's above allegation in FIR of gettinç 77 telephone 

insturnents issued on the order of the undersigned cturIn the 
year 1986 to 1988 itself is far away 	from the truth beeause 

out of this said period of 3 years the said Shri S.N.Singh,J'ro....26 
worked under me only for about 8 months (ie between the period 

August'87 to March'89) period . For rest of the period the said 

Shri S.N. SIngh JTO-26 worked under the control of different other 

SDOP' (namely shri J.P.Shari,Shrj H.C.Mehta and Shri p.K.Pandey) 

and not under me. Further, nonof the OD's/Issue slips shown to me 

during my detention In CBI custody and Included in Annexure-Il to 

the chargemerno (Sl.No. 1/page 2 to 90/page 6) fall in the said 

time duration of AucTust'87 to March'88 and are not bearing my 

signatures for having passed the alleged orders for 	Issue of 
telephone insti-uments twice/thrice against the telephone connectIons 

already installed with Instruments. All these slips in actual bear 

the signed orders passed by Shri J.P.Sharma and Shri H.C.Mehta,SDOp's 
only and not of mine (Annexure-lil carryl.ng the said bogus issue 
slip refers) 

Also the CBI has contradicted its own version of the 
undersigned being Involved into the said conspiraccj 	as evident 
from the last paz-a highlighted in all the 18(bearing nos. 2 to 19) 

different charge sheets filed In the court against the said Shri 

S.N. Singh,J'ro which (to reproduce) reads as -- 

Due to their being no evidence in proof of the alleged 
crime , the charge sheet Is not being filed against the accused 
Shri A.K.Singh," 

Further, I was never the In-charge of West Sub-division 

whereas OBs/Issue slips (ncne bearing my signatuxes also) are also 

Included In the charge Memo served on me formJng a majDr part 

of it(Annexijre-Ii Sl.No. 42/page 4 to 90/page 6 to the charge Menio). 

CF3I uthoritjeg( In re inr' -'nt cage Shr- i Ram Chandra,Inspector 
SPE/CBI JP) were Intimated 	this fact In 1999 itself that these 

said bogus issue slips bea. he signatures of SDOP'g namely ShrI 

J.P.Sharma and Shri H.C. Mehta only (Highlighted paz-as in Annexure-
11/3 refers) @nd not of 	A.X.slngh (the undersigned) .5hz-i Ram 
Chandra Inspector SPE/crI JP during the course of his investigation 
proceeding recorded the statements of Shri. J.P,Sharma SDC)P (N) JP 

r t 

N 	 Contd /5/ 
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anshri VeP.Pahuja scop(C) JP on 13lo_s9rre5pectively (Annexure-

V refers) which further proves his kncwledge of the fact that the 

issue/requisition slips on which Shri S.N. S!ngh drew telephone 

instrument falsely twice/thrice against the 013s/Telephone connecti. 

ons already installed with telephone instrun-ents bear the signature - 

of sWPsShri J,P.Sharma & shri H.C.Hehta.But 10 Shri Ramchanra 

in his investigationreport (s) has not disclosed or even cared 

this right issue and restricted his investigations (with unfair 

and biased motive) only to false implication of the undersigned 

into. it without there being any materalistic fact(s) against me 

'either evori in FIR or brought out during his subsequent 

investigations in furtherance of FIR.Mention of this aspect 

may not support my innocence to the charges levelled but it 

certainly establishes the illegal,rrlafide,unfair and non- 

judicious state of mind of CBI(Particularly Shri Ram Chandra,I0) 

in carrying out the proceedings which suffered discim1natiOfl and 

a strong bias against me during the entire course of investigation 

proceedings held by CBI. 

The above proves beyond doubt that firstly, the FIR itself 

was illegal, biased and bogus and secondly, the subsequent 	CBI 

investigations suffered prejudice,rrlafide3, and a sti-o1 bias 

against me due to the illegal,unfair and non-judicious practices 

adopted by CBI in carrying out the investigations and as such 

the whole proceedings doest deserve any implementation to cause 

a further harm to me. The disciplinary proceedings initiated 

against me at the instance of this illegal,unfair,non-iUdiCiOUS 

arid bogus CEl report are thus liable to be withdrawn on this 

ground alone besides other espects to follow in subsequent 

paragraphs. 

P A P T-III 

MERITS OF THE CASE 

Statement of article of charge (Annexuro-I to the charge 

memo) 	carries the mention 	of the charge (in brief) mainly as-- 

That the said Ehri A.K. Singh,SLX)P(N) JP during the year 

1987-88mechanically passed orders twice/thrice for issue of 

telephone istruments on the fals3 iue/requi3ition" slips 

subnitted by the JTO'o working under him inspite of the fact 

that either telephone instruments had already been issued against 

the respective OBs or the ODe had already been cancelled.He 

prepared false in8pection reports and also failed to take any 

action against the concerned subscribers on the basis of the 

&ripection report8 sub'nitted by the SIT as well as P1 working 

'çunder him. Shri A.K. SINGH thus facilitated the fraudulent issue 

telephone ins tuments causing pecuniary loss to the Deptt. of 

L' about R5. 56,462/- (at the rate- of R.'763/- for each instiwnent) 

Shri A.K.Singh also unauthorisedly sold one telephone instrument 

Contd/6/ 	 ' 
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eich to S/Shri K.C.Gupta and M.J.S Ahluwalia having telephone 

connection nos. 842433 and 72711 respectively. 

To submit my defence to the above is as under 

Firstly,Annexure-II to the charge memo clarifies that 

the breakup of these 74 telephone instruments drawn on false/ 

bogus issue slips is as under 
57 by JTO-26 (S.No. 1/page 2 to 90/page 6) 
17 by JTO-12 & 14 (S.No.1/page 7 to 27/page8) a 

Regarding 57 stelephone inst.uments drawn by JTO-26 

I. have alrcady explained elaborately under part-Il above that 

none of the issue slips bear my signature on which the alleged 

orders having been passed by the undersigned for issue of telephone 

instruments twice/thrice against a given OD have boen stated 

(Annexure-Ill refers) 
Regarding 17 telephone instruments drawn by JTO-12 & 14 

it is submitted that slip nos. appearing at S.No0 2/page 7 

to 27/page 8 only fall in the duration when charge of sDOP(N) 

JP was held by me and thus. 16 telephone instruments only appear 

outstanding aainst the said JTO Shri Laxrnn Daa,who on questioning 

submitted his account of outstanding as - 

Total telephone instrur'ents drawn in excess 	16 

Telephone instruments drawn by Shri J.B.Sharma 
(since retired) and Shri K.M.Shrivastva(since 
expired) . ( a) 3 

OBs executed nos.529 (N)545(N) ,563(N) and 
600 (N) against h1ch no telephones drawn 
from Central. stores. 	 (-)4 

/ 

Net outstanding against the JTO the 
said Shri Laxnan Des . 	 9 

The .aid JTO Shri. Laxman Das has already written to 

DE(Phones) (o/D) 0/0 GMTD JP on 11.691 (Annexure-V./s) for 
cpositing these 9 telephone. instruments appearing outstanding 
against him and thus it can 0 t be termed as any loss to the Govt. 

on account of duplicate Issue of telephone Instruments which are 

in the possessldn of the departrnent It-self,Further when there 
are no any outstanding dues appearing ag Inst me or against 

any of the JTO's to whom telephone instruments were Issued from 

central stores on the orders passed by me, the question of 
producing the extra telephone Instruments and then selling to 
the said parties namely S/Shri K.c.Gupta and MJS Ahluwalia 
automatically cease to exist 0 Moreover the CBI's version of the 
parties having rrde such statements itself reflects a strong 
prejudice and biased state of mind of Cr31 authorities against me 

as elaborately described in earlier paragraphs too just to save 
tt 1r skin as the FIR and the subsequent investigations carried 

there_on by the CBI couldnot bring out any material Information 
ving my any involvement at all Into the alleged conspiracy 

It has been stated with a view to influence the disciplinary 
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authority io as to get the Rule-14 charge sh'et served on me which 

even on the Iac of it does not give any premafacie indicationa 

against me.Had this been true the signed staternent9 of the parties 

could have been available in the charge sheet copies of Shri 

S.N,SlnghJTO as docurnents were deposited in the court as stated 

by Cr31. But the5e statements were not forming a part of S.N.SinghS 

charge sheets. It was  thus a m.isçuiding/manipulated version of t 

CBI with the only objective to influence the Di*ciplinary authority 

which further puts a strong question mrk'on the genuiness and 

correcthea of the CBI i nvestigations/prc'ceediflgs. 

Regarding inspectionreports of telephone nos. 82666 and 

842433 it might only suffice that no rnalafides are alleged against - 

me. Moreover, what it appears on the face of it is that no 5-digit 

telephone no. from 1ev 82 ever existed in Jaipur and the other one 

is a repetition of the so said Shri K.C.Gupta of Jhotwara. Not 

only this 1.0. Shri Ram Chandra his manipulated the records unlaw-

fully due to his having a prejudice and strong bias against me as 

earlier described (Ar.nexure-1V3: para marked on pag.3refers). 

Further, it is reasonably not possible for any human being to 

comment about 8 to 8 years old happening in a rightful manner. 

And this becomes more difficult wnthe proceedings itself suffer 

prejudice & strong bias too. No reasonable person even can dig out 

so old happenings from his menxry correctly especially after so 

much of delay (8 to 9 years In this case) To my knowledge nothing 

in-criminating was seized during the whole course of my house 

search. The mattar was delayed unduly by Cr31 authorities firstly, 

in completing the investigations & serving the c'arge memo and 

/secondly, denying the supply of relevant documents for preparing 

my defence statement.This all has been done by the Cr31, with the 

sole objective to manipulate the facts and records/documents to 

save their skin as CBI ouln.' t establish any premefacie involvement 

of mine either in the FIR or in its subsequent investigations 

related with FIR.This all was being done by 1.0 Shri. Ram Chandra to 

make my civil suit, filed In the court of Jaipur against Cr31 

(with Shri Ram Chandra Irispectcr as a party to it) for the unlaw- ' 

ful treatments given to me during the course of my detention in 

Cr31 Police custocly ( 1.6.89 to 7..89) , to riwrt an adver5e fate. 

Had all this been' true Cr31 authorities could not bave denied 

the supply of relevant documents to me for 3 continuOus years 

(despite series of written and telephonic reminders) 

Secondly, as a organisatioflal set up prevailing that time 

the procedure of receipt.iStUe and utilisation of stores to/by 

different field units in Jaipur Telephone District was SE under--u- 

There was separate unit tunctioning in JTD under the control 

o,f SEXJP (C) JP exclusively as a centralized stores organisation 

responsible for isue & accountir.g of stores to field units(ie,othez 

SD0P(S) who were mainly responsible for executtonof works(both 
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mtce & developmental ones) in their respective units.As a 

prevailing practice the telephone instruments were being issued 

bySl2CP(C) 	to the sectional JTO's , 
on requisition s lips  prepared 

and placed by them duly ountersigfled by their respectiVC S'6 

only against some OB Nos. mentioned in the slip(s)  The ntores 

material (even refusedat times or partially 
issued by SDOP(C) 

due to nonavailabilitY in stock or 
otherwise) issued was then 

to be taken by the JW to 
his section and was being utilized  

after making the necessary entries into the stock re9cc.tr regarding 

its receipt & utiliatiOfl. Thus the records of receipt,iSsue and 

utilization of stores were only 
being maintained eith#'r in the 

office of the SDOP(C) or by the Sectional JTO himself and 

no any books of store accounts were being maintained in any of 

the field SDO's Offices as a practice pre.ailing that time in 

Jaipur Télehones. 

SDOP(C), after checking the proper issue & accounting 

of stores (with regard to wrong/duplicate/no 	ssue of store 

material against any requisition) to different JTC 
Sections, was 

getting the so noticed outstanding dues cleared in routine by 

raising it directly to Sectional JTO without supplying a copy 

oven to respective field SDO (SrXW(C) letters dtd 11.6,84, 

31,10.84 & 25,4.85 refer AnneXiIreVi). This very practiCe was 

stopped all of a sudden by the SE1JP(C) without any knowledge/ 

intimati°fl even to field SW's which led to this minor irregularity 

(to a little bit extent in the case of JTO Shri Laxrnan Das) for 

which the said shri Lax,.Tian ts JW and the srxw(C) JP themselves 

are wholly & only reponsible as the boQks of accounts were being 

maintairidonly in their office. and not in the office of SDOP(N). 

Further, the prevailing practice of accounting of telephone 

instruments that time in J1pur Telephones itself was defective 

which subsequently necessitated a review by the higheit authorities 

in the circle and accordingly the CGMT Rajasthan Telecom . Circle 

Jaipur constituted a corrrrdttee on 14.6.89 itself(ie. irrrnediately 

after my release from the CDI Police custody in early June/89) 

v.tde his note bearing no. 153/89 for working out a procedure/plan 

for proper issue, receipt ,stocking of telephone instruuieflts 

(CCMT letter dated 29.9.0 _Annexure-VI/l refers) 

Besides all above, certain practical d1fiicu)tie5/limith 

ions ( while actually working in the field) compell the Govt. 

servant (s) at times to deviate a little bit (only for the Deptt.' 

interests) from th actually laid down rules and procedures 

relating to a given issue which in the instant, case widely saying 

may include the circumstances viz.,party requests for change of 
address or the case is subsequently detected as non-bonafide before 

its actual provisioning after issue of OBs and also the telephone 

intriiments from stores or some urgent derrnd comes (TTC/CTC/VIP 

onnectons etc.) for provision of whIch drawal of telephone 

iptruments within no time is practically non-feaslble(due to 

the offices of JTO,SDOP(N') & srXJP(C) lying located in 	3 different 
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jj1ng5) and other unlorGeen Ce of 8imi,lar 	nature etc.et 

ikelY tt telephone 
Under all above cirSflC 	

it is most l  

instrmeflt drwt'1 ear mrkd for onO particUl 
	conneCti0 

inOt 
ti1ised for the &arne but so far as the 

closing balance 

rm/lo caused to the Govt. 
of the  JTO tallies there i no ha  

& 5jmilar is the case of, mine. 

	

To conclude, in the first case 	
ere 5-7telephone 

instmentS were got issud by the j'-26 
shri 5 0 NSiflgh none 

e  

of the issue slip bear my orders having been passed 
arid signed 

over it, in the second case the JTO-12 & 14 
shri LaxTan Das having 

got j55ued 16 eXCeSS telephoneS 
is avaiting instructionsfrom the 

Department for d epositing back the  extra issued telephone 

instment5o Thus, there i no any loss caused to the Govt. 'due 

to any act or oisiofl on 	
e part of the undersigned as alled 

in the cha r ge memo s e rv ed on me. 

The above proves my innocence to the 
levelled against me in the charge memo dated 2.1.92 and your 

kind honour is requested to dispense with these 
proceedings to 

continue still further in the 	
interest of justice. 

pARTIV 

• ,G,O.IS INSTRUCTIONS AND J1JDICIA-L PRONOUNCENTS 
Th ThE9,IJBJECT _ 

The cou/tS (Different benches of Triinl5 and th
e  

supreme court) in their several recently delivered judgerfleflts 

have laid emphasis on certaifl issues relating mainly 
with the 

tural justice which have now becon the basic 
princiPles of  
guiding principles to be followed whi&e dealing with the 

	

disciplinarY procediflg5 against the 	
3 at the level Govt. serva  

of both the Govt. Departments and the Hon1 le Courts.MaY I b  

describe the same below for the perusal of yor kind honour pleaee
.  

10 
Non-81.lpplY of the copies of the 

relevant documents and 

the statements of wieSSeS 
recorded during the course of 

constitutes denial 
preliminarY inquiry (in this case 

held by cni)  
of 8ffordiflg reasorble oport'mitY to the delinquent officer to 

defend himself adquatelY at the stage of suni51Pn of 
	his ' 

written defence. Relying on' this view (as also expre55ed.by the 

supreme Court in its several judgernCflt de1iVCed) the 
CutUC 

this 
Bench of the Tribunal quashing the order of punihmeflt on  

ground alone has further held that: 

SEven 14 such report was shown.  to the petitioner at the 

time of the inquiry, that would 
no t wash away the prejudice 

already caused to the petitioner at the stage when he 
	N12s rire 

to suit his written statemeflt. 	
refers 

_ 	
Contd/10/ 
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The Govt. of India in its j5tct1 	
issued vide it O,M.N0. 

t 	25th 
AuSt ,1961 has also empbasise 

F.30/5/61 	

4 
dated  

tha t the do1meflt8 jnitia1Y listed in 
the charge memo and also 

the statements of witnesses 
recorded in the course of (1) a 

preliminarY enquiry conducted by the depareflt7or (ii) jflsUgat 
n (the copies thereof) must 

ion made by the police, relied upo  

be supplied to 
the  Govt.Servant before he 

files his written 

5 temeflt in defenCO to the 
crge memo served on him.

nd  

2. Inordite unexP med delay 
in init1att° 	a 

getting finalised the disciplinary proCeeds against a govto 

s also taken as a 	ffiCiflt cUS (s) in it-self by 

servantS wa  
different Benches of the Trinal and alsO the Supreme Crt 

in quashing the proc
eedmnS and also tha punish° oer(s) 

eny such case (nnCXure_Pt 	
page fl05.2 to 

if so passed in  ring at page 3 of Annere 
5 refers) .In 	e second case appea  

(Jhich is mostly 
similar to the lnsthñt case of mine) the delay 

of nearlY 3 years only was considered as a 5fficien.t 
ground for 

quashing the crge memo ( there also the crge 
memo was sed 

in furtheflce of a criflal case earlier 
registered against the 

applicant) from the date of FIR. And in my case even 6 yearS 

already elapsed the finalitYt° which is even yet remotS as 

ted f corn the c 
the domeflt5 are 

yet to be collec
durt and pplied 

my defence 
temen t. Further to this , the  

to me for preparing  
supreme Court in the case o te of M.P vs Bafli aingh & 

 

1A 	
1990 (1) SC 581 1s nct ptted the 

depar e 	
efltal enquiry 

to there 
being no atisfaptory explafl5ti° to the 

to proceed due  

inordinate delay in 
j8ing 

the crge memo and in the care of 

Mansha Ram vs.P.Path 	
11984(1: SCC 125 lExerCise of power 

in a 	
reasonable mrurer inheres the concept of its exercise 

ted by 
within 	na reasoble time 	

s also been 5 	the Apex court. 

R eplying on th e 
 later judgernEnt of the Supreme court, the principal 

iflal S set 
aside the morandUm of arge8 

against 

Bench of the Tr  

the applicant (Case of 
K.K.SOOd v.V.O..I 

Anner _Pe 5f0 rS 

3, ii Officer not to be appointed before receipt of 
linquent 0ffjcer--' 

written statement of deeflCC frcm th de 
	

a seri 

of judgemeflt.s delivered by different 
Benches of the Trinal 

in this 

regards 	
page no. 6 	

refers) it has been 

held that a
ppointment of Inquiry.o 	

er before receipt 	and 

	

e natl°° of the written defence statement 
(the uiSSi 	of which 

is feasible only after 
the delinquent off!cer is 5u2plied with 

the docurnefltE & statements of 
witneSE6 

relied upon in the charge 

of a c'osed mind of 
mamo)of the delinquent 0fficer is indicative  

the disCi rry 
authoritY tesid being in cotraVenti0fl of the 

rnvis1°° of Rule j4(5) (a) of the 	
CC (c) Rules,1965 and is 

hlegally 	

cn the aspectS even the 

contd/1l/ 

ovoc t 

I 
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pünishrrvr.t orders panned into the cases of (1) Ni .jayantha Minhra 

VU.OI and Ora.(2)Clernent Dungdung V.U.O.I and orn.(Judgernent 

seria lied at Nos. 3 & 4 of PART-IV/Annexure VU refer) were quashed 

by the I3nch of the Hone hic Tribirials. 

4. Above all, the various courts including the Supreme 

Court in their sevexl' Judgements have further held "the benefit 

of declarati..on of law obtained by an appUcant must be extended 

to all others similarly placed without the need for them to take 

recourse to cour te 	a main uid1ngfactor to be applied to 

all future cases to come up for considerations before the Govt. 

departments.The other Benches of the Tribunal at Chandigarh in the 

case of P.K.Bhargowt and Anr.V.U.0.I. and ors 11989 (2) SLJ (CAT) 

510 (Chandigarh) 1 Calcutta in the case of N.00Dey v.U.0.1 L 
11990 (13) ATC 344, (Calcutta) I and Hydrabad in the cane of 

K.Satyanarayana V.'J.0.,I and ors. 11989 (3) SLJ (CAT) 582(Hydrabad)1 

have also expressed tie same view. Further to th.tn, the Principal 

Bench of the Tribinal in the case of A.K. Khanna V.U.0.I(ATR 1988 

(2) CAT 518: 1989(1)ATJ 71 Ihas held that not extending similar 

benefits to similarly placed person, would amount to discrimination 

and violative of Articles 14 and 16 of the constitution. In another 

case of R.Sambandam V.CAG of India 11990 Ci) ATJ 466 (Madras) :ATR 

1990 CO CAT 253.:(1990) 13 	ATC 666 I decided by the CAT 

Bench of Madras the respondents( the department .) were directed 

to extend the benefit of the judgment of courts and Tribunals 

which have become final to all employee similarly placed and not 

drive each of them such redressal of their gtievance before 

the Tribunal.Reference is also made to Part-Ill/page 5 to Annexure-

It attached. 

The study of my whole case clearly reveals out that above 

aspects have altogether been overlooked/ignored during the entire 

course of the disciplinary proceedirs held agaInst me and thus 

infringing the principle3 of natur1 Justice and violating, the 

constitutional provision too.Your kind honr may also agree that 

the balance of convenience of the whole case is strorçly In my 

favour including even the merit of the case as CBI could not 

ubatqntiatc the totally false and bogus charges earlier levelled 

against me In the FIR even during their suhsuent investigation 

proceedings. 

Con td/12/ 

0• 	 ._,..1 	
(07 
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To sum uparicl conclude the above, rry I 8ubfnit to your )cJ,x-id honour tht 

Firstly, the non-supply of the relevant 
dOcinerit5 and the 

statements of witnesea de8plte 
my series of comraunications with C131 AUthorities at JaipUr and vigilance cell of DT-ND has caused 

denial of reasonable 
opportujjp5 to me in defending my case 

adequatejy at th show cause stage itself as there were no prema-
fade Indications of my involvement in the said alleged cons-piracy as stated in 	the FIR, even if existej as none of 
the issue/requisition slips preparecj and placed before S1)JP(N) Jp 
by the said im Shri S.N.Singh bear my sign tus onjch twice/ 
thrice telephone instruments are alleged to have been 1ssued. 
Even the 8Ubseent ci investigations could not substantia te  the charges of FIR. 

Secordly, the Ci authorities (in particijiar Shrj Ramchan 
Inspector SPE/C3I JP)have Pr

-Oceedcd rntlafidingly, illega11r and 
with prejudice and strong bIas againEt me as proved 

In pirt-II a bove. 

Thirdly, the abnorTTal delay due to the acts direcQy 

attrllutably to the CBI firstly,in carrying out the Investigat. 
ions and Secondly, the fl°fl-supply of documents to €nable me In 
Prepa.ring my defeflce to the charge Memo has caused 

great Injustice 
to me as I have already passed nearly 6 years under 

continued mentaj tension due to 
highhandedness of CI the fir1ity of which 

is even yet remote. 

Lastly, there being no 
patent merit into the case as your kind honour may also agree after perusal of my above ctajled SUCo3 

I pray your kind honour for giving me 
justice by withdrawing the 

aforejd charge0 prepared and based on false and bogus C81 report 
and served on me so as to 

relieve me of the undue mental hararnt mounting to me since 
last several years 0  

With tears in eyes, I once again request your kind 
honour to consider my case farab1y and sthetica1jy in 
view of above descrj 	facts and circumstances so as to cause justice to me. 

honour. 	
Op!ng 

for a JudIcious favour at the hands of your kind 

With regards. 
Ends: As per Annexure_i 

Dated at IN 152.95 

ACvocate 

Sincerely yours, 

AJAY 	 NGH ) 
DET Itagr,Aps5 
Formerly SIXP(N)JP 
Addi-e53.. 'Office of T1 

Pradesh) Tele.No 	0- 3333 
(03781) 	. R_ 4333 

.7,, 



A NNEXU R - I 

L!t of documents attached 

Annexure-Il 	: 11/1 : Representation dated 30.6.89 

I/2 : FIR dated 31,189 

11/3 : Detention report of CBI custody period. 

11/4 	Preliminary hearing proceedings held. 

Annexure-Ill 	: The said bogus issue/requisition 811p5 on which 

twice/thrico issue of telephones is alleged. 

Annexure-IV 	: The copies of the 18 different charge-sheet8 

(bearing numbers 2 to 19 ) filed in the 

court against the said JTO-26 Shri S.N.Singh. 

Annexure-V 	V/i Statement of ShrlJ0P.Sharrtia SD)P(N) JP 

dated 13.10.89 recorded by I.O.Shri 

Ramchandra. 

V/2 : Statement of Shri V.P.PahuJa 	SDDP(C)JP 

dated 6.9.89 recorded by I.O.Shri 
Ranchandra. 

Annexure-VI 	Vt/i: EXH(0) 	office of CGMT/Rajasthar) Circle JP 
letter no.D.O.NO.PHN/3-12/90/10 dtd.29/9/90 

VI/2: SWP (C) JP letter no.JEN/S/Gen, 	dated 

11,6.84 

Vj/3: scxDP(C) 	JP No.even dated 	31.10.84. 

V1/4: SIY3P(C) JP No.even dated 25/4/85. 

VI/5: letter dated 	116.91 written by Shri 

Laxnan Ds JT0 	to 	DE Phones. (0/D)JP. 

Annexure-Vil 	: Varrious 	court judgernents (decided by different 

Benches of Tribunals and Supreme Court) page 

nos. 1 	to 	7 

ACIsjC,rtC 



FWiEXURE - 
10,  

The President of india 

(rue Appointing Authority) 

çrhrougli Vigilance Ccli of DOT-ND) 

Kind Attention : Shri Ujaar Sin&ij)ireclor TIG)j)OT-ND 

Sub jccl: 1. Request for .Withdrawing'thc chargc memo. di 27.01.92 scrvcd on 1he 

Applicant. 

2. F'aihirc in getting a judicious favour at your hands will he a compulsion on 

mc to move the IIon'blc Court for jus(icc, 

lion' blo Sii; 

This is in continuation of iiiy earlier rcprc.sciitatiori (It. 15.02.95 for inviting th e  

personal attention of your kind honour to intervene the disciplinary proceedings initiated 

against mc(the undersigne(l) vide above cited charge memo. .My representa I ion,rnainly divided 

under 4 heads (Part Ito Part IV) coveringdifk'rent aspects relating to the case,reproduccd 

below for your ready reference 

PART I: 	Background of the case in Urief. 

PART II: 	Issues which disclose the bised,111egal and unfair attitude of CR1 authioriLcs in 

carrying out the investigations. 

PAR'I' III; 	Merits of the case. 

PART IV: 	001's instructions and judicial pronouncements relating with the subject 

elaborately.cxpliuns as to how the undersigned is made to suffer since hLst over 61/.2 years due 

to prejudicc,biascd and unlawful acts on the paris of both C131 Jaipur and also the 

J)epartziicn,Jii this coiiWxl Iiistahlatioii 0/0 C.G.M.'l', Ni ,; 

Circle,Shillong be pennitted to add a few inure lines for your kind and sympathetic 

considerations and early favourable orders please. 



MM 

1. 	
Illegal and unfair treatmetrt given to mc 

(both by the CB\ 
Department) is in contravention of the constitutional provisions to the ei 

c) depriving me of the fundunental right of equality before law. 
Right since cini 

starting from my liltCITogatjofls 	CDI police custody (through VOUS C011nJcatjot\ 
viz.my detention report dt.O8.06.89penion dt.30.089 and subsequent representation 
dt.15.02.95) I had been pothti out that majoty of telephone issue sEps,fo g  the basis of CDI thvesgalions bear the slgwture3 of  other SDOP 	s namely S1 	 and Shri  EC.Mehta 

and not ofthe undemigned but this very aspect remainJ altogether 
ignoJovr1 	both CDI Jaipur 

and the De1entOn  02.02.89 ,the house search of Sbri Dilip 
Chandra,the then SDOP(S) was also conducted 

Simultan us 1y with the house search of the undcrignJ on the same typo 
of cornplaizit of clup1icatJ issue ol tcicJ)11Oj o  

instrumen against OBs already wodcing with telephone instrumenth 

In the pmcess of these CDI investigatiorlsj am only made avictim of the the 

the other SDOP5 *orking in Jaipur Telephones that time namely Shii J.P. 

Shsrma,Sj RC.Mehta and Shri Dilip Chandra (signing the similar telephone issue slips ) are 

said to have signed these slips under some prevailing Procedural system and their above act 

remains unquestioned by both the Departalent and CBI (the reasons 
 concerned autho 	
best knowa to the Ues) Not only this ,the 	i (now 	

seming Officer) de letter dt. 10.04.95 
(Copy enclosed) has drepped 89 such instances of duplicated iSSUe of telephone 	out 
of total 117 included in my che mo,. at the initial stage of 

	of docurncnta itself 
under the plea that those 89 instanc bear the signatur of other SDOP3 and not of 
mine,there confiing my earlier statement of CDI procjn uffe g  with strnn bias 
and prejudice against inn which is unlawfijj and malafide on the pail of CBI and was done 

with ulteor motive of causing an undue hamssmenhi to 
the undejged for the fault of othepj (Shri J-P-Sharma and Shri }LC.Mehta,SDOPS) 

These 89 instances (out of a total of 117) were included in my charge memo.. 
- / with a biased,u 	pi-ei udiced and malde intention of C81 to save the real wrong- doers from hfne, 	 -- 

wrtn sirnUar disciplinary Proceedings and at the 
same time harassing me for the cauare of othem.This 

vozy aspect indi mind 	 cates the State of 
of CBI Jaipur/ Vigilance Cell of DOT-Nj which can cei -tainy be tenned nothing other than the unfair and 

unlawful ttt given to me in gross violafion of the cOn2tjtUtjoiij! 
Provisions and denying me my legitimate xght of equality before law. 

2 	 - 	 - 



Dropping 89 (out of total 117) instances of.duplicated issue of telephones right 

at the beginning stage of the inquiry without any qucationing from my side further "indicat3 

that the GB1 has earlier exaggerated its report(s) with the only unlawful aim to get the Rule 14 

inquiry commenced against inc for the lapsea/reasons attributable to others.The whole 

proceedings suffer with adopting different yardaticks for different persona in the 

department and that too for similar aIieged m.lsconduct/Iapse(s).' 

No required application of mind by the disciplinary authority In Initiating 

the proceedings .89 instances of duplicated issue of telephone instruments (out of total 117 

included in the chaige memo..) forming the basis of Rule 14 charge memo. on the undersigned 

bear the signatures of other SDOPs and not of the undersignedThls Itself Indicates that 

either the documents forming the basis of the charge memo., were not seen by 

the disciplinary authority or there was no proper application of mind by the 

disciplinary authority In issuing this RUle 14 charge memo.. on me.Also the charge 

sheet is sigued by an officer who is equal in rank to that of mine (ADGs in DOT and DEs in 

field are equal in rank).The authority signing the charge sheet to any officer has to be 

considerably senior in rank to the one being proceeded against.No law can permit or authorise 

any level officer in any department for initiating disciplinary proceedings against hij  

equivalent counterpart officer oven by virtue of any orders (written Iimplied) and is also 

unlawful to the extent that the delinquent is unable to know as to at what level the matter was 

given the required level of thought/application of mind to cause justice to the charged officer. 

Suspension/Revocation orders are signed by DDG(Vig.) whereas the charge memo. 'is signed 

/ by the ADG(Vig)in the Instant case It thus remains eMablished beyond any 

reasonabie doubt that the wtioie issue was not given the proper 

thought/application of mind by the discipilnary authority which 13 mandatory 

under the rules. 

The Hon'ble CAT Bench of Calcutta in the case of P.S.Kundu vs. U.O.I and 

Ors. has held "Order appointing Enquiry Officer and charge memo. not passed 

under appropriate provisions of rules,b-ad".The jidgernent speaks that the instance 

described therein clearly bears. the testimony to the fact that the respondents have not passed 

the orders which are quasi-judicial in nature under the appropriate provisions of the 

CCS(CCA) Rules with proper application of mind. The different orders were passed ilL a 

doate 



Ulipsli(X1 manner and hence the disciplin.ai -y proceedings cannot stand the test oF judiciid 

scnitiny,thereby being liableto be quashed. 

The above described detailed submissions bring out the following facts irfto 

/ 	limelight i.e. flrstly,CBl Jalpur In its report(s) to DOT largely cxaggerjrted the 

materialistic facts based on .falsc,bogus nd illegal isue just -to !nvlte.. the 

attention of the Department with the only motive to get the Rule 14 inquIry 

commenced against me so that a Darnocles' sword hangs on my future for several years 

(6 1/2 ycars'alrcady clapsd since the FIR was first lodged by the CDI on 31.01.89) and 

secondiy,there was no application of mind from the disciplinary authority (ttrn 

competent authority to issue a Rule 14 charge memo.) In verifying the 

materialistic facts /Informatlon(s) on record before decldlngllssu!ng ai Rule 14 

charge sheet to me.The power is exercised arbitnirily without any jurisdiction and prorer 

tpplication of mind. 

FIR and the subsequent CBI investigatIons sufTered with strong Was and 

mala tides agahist nieinaldng the FIR itself bogus and illegal to be acted upon. None of 

the issue slips for the said alleged duplicated issue of telephpne in.struments concerning section 

26 (Slid S.N.Singh,JTO's scction,the other accused in the FIR) bear my signatures which is 

now clearly evident from the C131 (now P0) letter dt.. 10.04.95 as all the dropped 89 instances 

belong to Shri S.N.Singh,JTO's section only . This reveals the fact that the FIR ,initially 

registered by the C131 authorities,itself was illegal ,unjust and bogus and thus r:kiiiking it 

operation a further unlawful act. All these issue slips in respect of Shri S.N.Singh, 310 bear 

/ the signatures of the other SDOPs (Shri J.P.Sharrna and Slid FLC.Mchta) and ncne by the 

undersigned.The above aspect confirms that the CBI has manocuvred the govt. ,  records 

for getting a Rule 14 InquIry commenced against me while knowing the materialistic 

facts/information(s) before hand.This very poini is elaborately described also under Part II of 

my earlier representation dt. 15.02.95. 

InItiation of disciplinary proceedings (the flnality to which Is even yet 

remote) after inordinate delay itself causes denial of reasonable opportunity and thus 

yiolative of principles of natural justice besides being legally unsustainable due to a 

promotion meanwhile .lnordiriate delay in initiation of disciplinary proceedings itsIf 

.4 
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constitutes denial of reasonable opportunity to the delinquent in defending his case properly 

and thus is in violation of principles of natural justice.The case relates to the year 1986-87 

wheras the chargcshect was served u-i the year 1992 but listed documents and statements of 

witnesses forming annoxures III and IV of the said charge memo. Were not supplied by the 

Dcpartmcnt/C131 upto even April' 95 i.e. in over 9 years delay after the incident took place in 

the year 1986. In the absence of these required documents the undersigned could not submit 

his written statement of defence to the disciplinary authority and in turn the case is lingering on 

since over past 9 years the finality to which is even yet remote.The following instructions 

issued by DOT itself were not given due weightage so as to cause me reasonable opportunity 

to defend properly my case right at the stage of preparing my defence statement and its 

submission to the disciplinary authority. 

CVC No. ito DSP 3 dt.19.05.87 and subsequent no.even dt.23.08.90 

Subjcct:Supply of documents to the Charged Officer alon'with the chargesheet-

ArnendmcM of para 21-2 Chiiipter X of the Vigilance manual Vol .1 

1)01' NC). I 5-8/90-V 1G. 111 dt. 11.10.90 also refers to the same subject. 

DOT No.15-5/87-VIG. ifi 	dt.28.04.88 

Subject: Elpcditiau3 finalisii(ian of disciplinary cases. 

DOT D.O. No.4-32/9 1-VIG. I dt.23.09.91 

Subject: Regarding abnormal delays in the disposal of vigiLance and disciplinary 

cases. 

DOT No.5/3/91-VM dt.02.12.92 

Subjcct:i)elay in the disposal of disdpllnary cases-Steps to be taken in 

minimising. 

Some of the CAT judgements (described below) point balance of convcnience f the 

whole case strongly in my favour. 

- 	 -- 	- 
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Tribuiial can quash disciplinary proceedings evçn before completion foi 

violation of principles of natural justice. In a Calcutta case y  it is observed tha.t there may not 

be any flxcd principle for not entertaining any writ petition before the departnenta1 

proceedings are finally concluded. If a delinquent officer can aa6s1' the writ court that the 

dcparmcntnl proceeding is vitiated either for violating the principles of natural justice or for not 

following the procedure resulting in gross injustice to the petitioner, it will be quite open to the 

writ court to interfere and quash the departmental proceedings even at the intermediate stage 

so that a proper proceeding is staited and delinquent officer does not suffer unnecessary 4gony 

for a prolonged period. In the instant ease it is apparent that in the preliminary enquiry, the 

charge against the applicant has not been established. 

In view of the above, the principles of natural justice have been violated in this 

case, the petitioner having not been given reasonable opportunity to defend himself and there 

being no evidence to the charge framed against him. 

Though normally the Tribunal 13 reluctant to interfere with the, 

departmental proceàdings till it Is cocnpletedbut in the Instant case the findings 

of the guilt arrived at by the disciplinary authority are not based on any 

evidence. 

In the facts and circumstances of the case, the same 151 irequired to 

be quashed and we accordingly quash and set aside the entire disciplinary 

proceedings. 

(CAT New Delhi Bench Judgement of date 30.8.93 in the O.A. No. 470 of 1990 A.P.Sharma 

vs.. Ufl.L and Ors. refers) 
/ 

Administration remaining inactive, indolent on the disciplimu -y 

proceedings cannot at its sweet will revive them after long lapse of time to the detriment 

of promotion and other benefits to the orncial. 

(CAT Calcutta Bench judgement dated 06-04-94 in the O.A. No.1205 of 1989 in the case of 

Bhagat Singh vs.. U.O.I and Ors. refers) 

Courts in their several recent judgements have frowned upon undue delay in 

initiation and finalisation of departmental proceedings ,holding that delay itself constitutes 

denial of reasonable oppormnity and amounts to violation of principles of natural justice. In 

one case it has been held that a delay of 11t2 years must be considered fatal from the point of 



AA 

ne case it hiis been held that a delay of 11(2 yeai-s must be considered fatal from the point of 

ikcw of affording reasonable opportunity to the employee to show cause against the charge 

Considering the unexplained abnormal delays, the courts have ordered 

uii.shing of the disciplinary proceedings in several other cases (Some more judgements cited 

under FART-ll of Armexure -VII to my earlier representation dated 15.2.95.rcfcr) besides a 

few citel below. 

CAT Bench of Jabalpur in the judgement dated 29.4.94 in the O.A.No. 701 of 

1990 inS,L. Johia vs..State of M.P. and Om..'s case has quashed the impugned order saying 

Undue delay In the completion of departmental Inquiry ,errtaUs promotion 

from die date with all consequential benefl. ' 

CAT Bench of New Delhi in the judgement dated 28.01-92 in the O.A No. 

2601 of 990 in A.K. Basu vs. U.O.I. and Anr.'s case quashed the charge memo. issued to th 

applican 1  saying "0I3clpilnary proeeidlngs after  long detay and after a promotion 

meanwhile , unjustified." 

4. 	 Appointing Inquiry Officer before receipt and eiamination of the written 

staterne (of defence of the charged officer is in clear contravention of Rule 14(5) (a) of 
CCS (C I A) Riiles. The various CAT Benches in their several recent judgements have 

clii shed the disciplinary proceedings mainly on this ground saying that the disciplinary 

au.hority while appointing the LO. had a closed mind and thus proceedings declared 

/ unsustainable in law. Some of the folfowing judgernents (cited under PART -IV of Annexure 

vit to the earlier representation dated 15.2.95) 

(i) 	(urucharan Singli vs. Commandant; 259 COY ASC (SUP) Type 0, 1990 (2) ATJ 

39 (Chandigarh). V  

(jj) 	RAtnAkar 13c1ium vs. U.0.1 and O. ; ATR 1989 (1) CAT 391 (Cuttack) 

Ni akanUm Mishra vs. U.O.I. 	l Ora.; 1990 (13) ATC 870 (Cuttack) 

Cl inent Diingdung vs.. 0.0.1 and Ors..;1987 (3) SLJ (CAT) 323. 

are very much relevant and guiding ones into the instant case of mine. 

- 	 i 	 ... 	 nr.--_. 
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Non-supp!y of documents alongwjth the charge sheet' causes denial of affording reason1c OPpounity to defend besides being in clear contvcnf1on of the 
DCParIInCn(JCYC issued guid1ine3 on the subjcct. The Central Vigilance Commission 
thmwj its coImnunj(j0 bearing 

Nos. I to DSP 3 dated 19.6.87 and even dated 23.8.90 had ised 'guidelines to all Go Dent3 a ng dowu the procedures on "Supply of documents  to the Charged Officer alongth the Charge  sht 
- Amendm of m 21-2 chapter X of the Vigilance Mania1 Volume 1" and the aaine instructions/gujdetjps duly 

snd conveyed to all the field uts from the DOT Vigance 
Cell vide its No.15 -8/90-Vig.m dated 

11.10,90 but of no in2p1cmenon at all. The  GOl's instructions issued Vi de i MJ-LA., O.M. No.F. 30/5/61 -Avj dated 25.8,61 also refer on the subject. 

CAT Bench Of 
Cutckin i jgemn (Jagannath Behera vs U.O.I.aad  Ors 1989 (9) ATC 21) stating that even if such report was  

sh0vM to  the petioner at the time of the inqui 
, Unit would not wash away the pjudice 	&1y uised to the petitioner at the stage when he was requd to subimt his \tn stement of defence, has held " Non 

supply of copies of p re llmInlary inquiry report and 3taternent3 of tne~sses  
vlUate5 Inqui ry 

 " and the whole d!scipJJffl 	p=eed ing3 so ifl5ttWtd against 
the petitioner were quashed by the Hon'ble Co Airt  

H 
5. 	

Deemed Suspension due to my detention in police custody 'on 1.6.89 for a 
period exceethng 48 hou ithe was wholly unjustified making me entitled to full pay and aIIOWaIICCS 

for the period of suspension with all conequentjal benefits as 
the subsequent CJ3 IJDcpar-frnent investigations  lead to no  prosecution getting launched 

against me in the court of law. The various ren1 court judgementh (listd below) 

(1) 

	

	Suspension in contemplation of dlsdpliuiry proceedings for more than sh 
monU without issue of crge-sheet Ulegat 

(Mohinder Singh vs.. U.O.I and Ors.. (21 - 9 - 92) CAT Bombay)  
Suspens ion without confirmation for 45 days by the Central Government invalid. 

.M. Diwakar vs. U.Qj. and Ors. ; (3-8-93) CAT Pat) 
Continued su5pcnslon for long without review

,  , not valid. 
(N. Arumugam vs.. U.0,1. (1 1-6-93) CAT Madras) 
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] Levocation of suspension after long time without initiation of disciplinary 

J-11 

	

	 roceedings entails payment of full salary for the period of sucpcnsion.. 

viR.Sundaramvs. U.O.I. (16-9-92) CAT Madnis) 

Vhen suspension is for involvement in criminal case, period, of suspension to be 

t eated as duty on no prosccullon getting Launched In the court of Law or on 

:quittal on technical grounds or otherwise. 

.K.Mehtá vs. U.O.I (17-9-93) CAT Delhi. 

I remained under suspension wef. 1.6.89 till 25.12.89 (i.e. over 61t2 months) 

and was ioked thereafter without initiation of departmental proceedings upto 27.1.92 and the 

criminal se ended into no prosecution getting launched before the court of law making the 

suspensi as wholly' ,  unjustified and the undersigned is thus entitled to full sahuy for the 

suspensi period with all consequential benefits in the interest ofjustice. 

6. 	The disciplinary authority is vested with the inherent power to drop the 

charges Aficr the receipt and examination of the written statement of defence submitted 

by the a4used GovL servant under Rule 14(4) of the CCS (CCA) Rules, 1965. The G.O.I 

has issuel instructions under its Nos. GI MHA., O.M. No. I 101212t79-Est. (A) ,dated the 

12.03.191 , and O.M. No. 11012/82-Est. (A) dated 8.12.1982. on the issue ofether 

charges cafj be dropped at the stage of, initial wrttton statement of defence 

relevant elctmcts reproduced below. 
/ 

The disciplinary authority has the inherent power to review and modify the 

articles o charge or drop some of the charges or all the charges after the receipt, and 

examinati n of the written statement of defence submitted by the accused Government 8crvant 

under Rul 14(4)of the CCS(CCA) Rules ,1965 

The disciplinary authority is not bound to appoint an Inquiry Officer for 

conduct.ing an inquiry into the charges which are not admitted by the accused official but about 

which the disciplinary authority is satisfied on the basis of the written statement of defence 

that there is no further cause to proceed with.. 

0'- 
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7. 	To sum up it can be said that 

Unexplained inordinato delay in inir 	: and fin,!lisation of the D 

proceedings has caused denial of reasonable oppurtinnity to me in defending my case so far 

since its initiation. The listed documents and statements of witnesses in Aimexure 111 nad IV 

of the charge memo. first supplied in three months time (and that too not all) 'vide CDI Jaipur 

now P0) Letter dated 10.04.95 after the preilminary hearing (earlier held on 20.01.95). 

The remaining listed documents and also the additional ones asked by me vide letter dated 

16.05.95 and duly permitted the 1.0 vide his letter dated 22.05.95 are still not supplied by the 

P.O (f4 months already elapsed )causing continued delay in finalisation of proceedings and 

tints denial of justice. Further , the dqcumcnts supplied so far cover up only 28 instances 

bearing my signature and rest 89 dropped instances bear the signatures of other SDOPs 

( Shri J.P. Sharrna and Shri H.C. Mehta) 

CDI is delaying the case with the unlawful motive to get my defence 

documents / witnesses vanished with time causing further denial of reasonable cpportunity to 

defend my case appropriately in gross violations of principles of natural juslice. The CII 

(now P0) is behaving in a fashion so as to ascertain that the fabricated false , bogus and 

illegal cooked case against me only remains and my defence documents /witnosses disapear 

/vanish with the passage of time so as to make impossible for me to bring out the truth Of the 

case before 1.0. after a long period (9-10 years after the incident took place as back as 986-

87). 

There are severe legal infirmities too in the whole proceedings yiz , rion supply 

of listed documents along witli the charge sheet , appointing 1.0. before receipt and 

examination of my written statement of defence, the treatment is unfair and unlawful as 89 

(out of total 117) instances bear signatures of other SDOPs , a promotion (from JTS to STS 

grade) meanwhile, suspension erroneous due to no prosecution having launched in the court 

bvLng i criminzd xnzttr etc, ctc. 

10 
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In the light of my above elaborate submissions I request your kind honour to 

withdra j  v the charge memo. dated 27-01-92 served on mc, based not only on biased ,unfair 

and prcjudiced CBI report but the continuance of the proceedings are unreasonable and 

iinlawfl too. 

Imay also be heard in person, if required , before the final orders are passed in 

myjudiious favour. 

I hope this representation of mine will attract your personal attention in 

provid4g justice and save me from knocking the door of the Hon'ble CAT for justice. 

Mayl once again request your kind honour for reconsidering my case 

sympatiheticaily on merits so as lo ehew, me of these unjustified iiiquiiy proceedings which 

has cauped oppression to me. 

With regards. 

Dated: O.lQ.1995 

Place: dhaziabad.. 

Co 
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• 	Yours Sincerely 

(A.Ic—ingh) 

I)E (MARR) Intallation 

Office of the C.G.M.T ,NE Telecom Circle 

Shillong -793001 
Pj 

0: 

, TJ.P.S.C, Dholpur house, New Dcliii 

hirrnan , CVC , Bikarier 11oue, New I)elhi 
i [Jk 	 c 

1 	&kc&h4A 4u 	Q 	 O1 L 
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to him in  this 
 rod atard

th2 trn5 o or inquiry if 
th0 	

ar denj 	shou 	
ana 1'NUiry. 

com 

re  

(e) 	
isj 	

th0 chg5 sheet fQr mor 	
rty the discjpj 	

tht 

shouia fore800 the 
do mont (eth 	t1i 	

lit dooflts) that may be 

lov 	hw 	
sPecifj0 beaj on th0 char 

	
as Ler as 

of th035 do cumnt3 for 	
at a later st 	by 

th3  Char0ff1 	
when 	

docum0flt3 e allo 
	by 

th0 iUfry °ficer  

by way of 	
documet8 At 

esQnt wh5 th 	
uixy officer  allows 

thu 	 do
cuient5, th0 	

thorjty stert9 Procuring  them  

P 12 

( 



- (3 
tor ifl2 p2OtlQfl of the chge officja1 	it L3 soon that in 'inir cc doL 	to Place in th 	 o at1on 	orncr3 ara eith:: th 
are not traceable or exe  d.estor 0  Whilothe guideline 's permit 	o o a 
availability Crtificat3 byth3 Cu s o d -̀ ,an 9 . 'the proestccs can3bletijii 
rosu1tig in delay of the.discipiinrv 	 ai1 jntiic. PTaccss proscc;joj 

. 	 0 

 
m ay 10e .the casefor 17,u l tOf do cumentrtr 4  ovid flOc. ThorefSre,equt 	care . shoulcIbe 	 authoties at all 1eie1s o foresro ie clow.mants . requjred.8 	aim irto cutody an± \vhee iccessary o isrue aprropiate ifl3tTUC14g flOt todToy such roxrd till 'ho licipijnrcyca 	13 finaLisc1. ,/#.. 	 . 	 . 

(r)On  a r  0a PO r t piJestigation is receiv by tho disop1in3 	lio±ty, the 

	

vi9 ptj1 	of th concern of ii &ou1 be co11eced immiate1y 
*tth a view to aoctain the coxect dj( .pUny .thorjcy ani, mord important 
wther th3 offical io duo for' 	 1 statutory pez;Lty asspecif±d 
In R410 11 of the ocs (ccA) R: S ,  1 965 n be inpcsciL on a Government servant ftr 	 ai. . in oc 	w.thho).d th 	cr effe t 	a 	in the penion,emjsuot shou1I b

~ :wô €.'ih to•wa':nnt 	ch an'actión. 
I  Rirther, acion urrler 	9 0 te CCS ( 'onon) 1ULcs 1972 is not possible 

. '?. for events 	 hrefoe, srti,effot shou1• 	e mad.e toco11ec t1A 33V33 partLc,"ar3 )t hat ., the a,1 4 Lty bffLc_aLS £r:o not ,I( 	allovpe3. to go Uflpr4sej br th3:J':t 	
[ () ' The time gas in ' the, ,procedur a  for oo 3i nj of dsciplinay ces should be 

effectively utiijsej ' To nipljfy,' at 	32fl who:'. 	hr;:ge ohrot for major 
penaity is issued., oc'ion to ioin 13 : 4 ;j3 ni'.ted'on'.,y' after con- 
siclering the defence ta'nt of Tho ch ,&. off!ei. which normallr is 'reoejvd after abeit.,.a.fortrIbt o. 	 r11cjr.tho statutory ti mo  limit of 1 O doys o 

. u°txnicei,m o.f .eLnc jtatcmeit 	Tio tiro cap' 	•fl 
" 

Uti1igd. by the dicipithy uhor'ii'y'c nominato a uL'ab1e ID ail  0 that"as soon as ith 	 eucr y,LntIic 	cojs reeve'1  
for appointment 	.flJ 'R 	iJ Cfl1 3&5,3U( I 	n CC?. Cs ccning through CR1 an]. CYC, the mat 	 i tb h (oncCr:,.. uhor'Ltj2fl' itOeJ.L:tdy 
after isuoor thc, 	 f i C 	Q 	nomjx tion of 	iaflo 

(Ii). 'Whore officers ar• \•i:.ablo 
. functic,n 	:3 	I 	1m vHth1ji th0' 

Department, effo* iThuLd b, 
, 	 whil0 	oittin 'io har 'L3(O .CO the discipliny 	:. 	r 	:u. LO 1 ) !C he r.es of 	'-ad. 11) for appointrnnt .fl c 	the crn :icini 3.ues -th3 1arges 'T]i5 will eliminate tho 	 uic, of dicc.plina'y fi.z to th cor.corndd. 

autrity for cp31'(.;v:U 	
fi 	

0 	
0 

'Thu0 suhnj;jon Lf any ca 1 	-2 D ec:orte for iscipliiir'aotion, 
nil 't'1' rL.)Vaflt r - c,:c 	n i 	 r½' r 	ernc 	,.' f'jrL nionv,ith on set of pho a r'oa (whc' 	cita 	not vc'y b' 1y) :'houid. be 
flirnished aLonyiitb a draft c' ceet 	 0 

The vigilance iaiinr; Ccli ox,  t 	DiectDrate have ornri.oe! rxd rathe1 a large rumbar of cf.c.c 	in ',"!1 'co/isplinry prc'c'.o.ure-3; A lict of 
such trajn1 o'ficcr siould. be r , ntancj in each ccLe Rr'J. thoir 'trining 
exprienco sbold 	off.ctivci;' t iLisod 1 

 

Thiie it is the d.uy of the pre r ing o2ficr to jcre a enie ins'cctjor. 
of '&4itional d.ow.mentc by th ChRI g. officer, the 'igilance O'fcor in oath 

• 	 fi  Circlo/Discrjct ,shouj 	co.ordina-t 'ax4 e:cai't, th in y - ct•.' of tha .1d'Lj.c docments • 
 

0 	 0 -fl 	 fl 	 0 	 •P. ç o 	 ' 	 fl 	
. 

(U Once 	officcr h 	cen appointec to ° i uct oral 	iuy, 	ou' 
asked. 'to vrk put,, aii furnish 	t 	' schc'Utc to th: )iipljr.p 	Au 4 it-r for completion 'of tho inquiry 	.ngo o f 10 ohcuri & ocoi.x1. 1 	 ', 

(m) Wrj cases are unii my 	-to 	the 	ciould. o 	r.ued. 'y poriodicel 
remix.ers;°,foearLy'cnptetio 	.' 	 bO'XXl' sholci be t:crL up in the 
qrterly..co-ojna 	rneetihs yj-. 1the- CBI -for car1: completion 02...... 0• 	 - 

 

, . . 



•.•. 3 •e.. 

iflvoetigatjon and fa1isatjon of O8etjon cases 1  here 	 de1 
oor, 	 W cases ahould be 1ought to th3 
ing up with Director, CBI1 	 tic of the Directorate for f01Le 

2 	The bevo in ructjo 
may be kept in View while doaling with the dis1- Pliy cass a every effort mao to minj th delays in the diesal of th0 disciplinary cases0 

Recojt of this letter may kii1y be ackw1cd 1  

Yours £thlly, 

(K.Nar 	) 
Asstt)frector Gener. () 

Th 	 .R19tt/45 	 Dat at Ahmedab, the 24.2.93 

GDpy to : All GDS in the district 
fOr iation ard necessary action Plee, 

A8eistant General Manager (Mnrn,) 
.V=edabed Telecom Djorjot 

r 

7L 



f vANNEXURE -  ui 
A 	. 

ll (.L 1  

COPY 
 ~1)

Lc3t Lon Np, 4 -32/2 1_Viçj. I 	tecl

23rd eptmber', 1991 from Shri 1.t3. flamarnurt1iy, 
Dy. Drector General(VJM,), cpartrneiit of TeLecom., 
New Elhi, addressed to Shri N. K . Lia, Chif. General 	1 13 ' 

t4anag?r, GujarE3t Telecom. Circle, 	ndabc1 - 9. 	 . I L 

-- - 

pear 3i Dia, 

The ehnormri delays in the dIsposal of v1g1laT1c' and 
dIsciplinary cases is a matter of great concern to all of u3. 
To facilitate exyditLoijs Complt1o!i of deoarttrntal enqu-iries 
under Rule-14 of CCS(CCA) fl'iles the following instructinS will 
be. followed in future: 

• 	 1. While appointing the Inquiry officer the discilthary 
authority will bring to the notice of the •foer 
the time frame of 3 to 6 months withth which they..are 
required to complete tlie enquiries. A specirren copy 
ofa letter to that effect is enclosed vide annexire). 
The Enquiry Officer may also be infoed that any 

undue delay .zill be v'iewed seriotsly anc3"prompt 

ámpletion of the Enquiry on schedule will be 
appreciated by suitable entry in the I\C11. 

2. All cooperation shild be extended to tti? Enquiry 

Officer by way of providing normal facilities 
required such as provis ion df accomnoOntiDn in 
Inspection qrters and stenographic tssistance. 
The Vigilance Officers should personal1ly ensure that 

j: • 

	

	 :the Enquiry officexdo not suffer from any hndicp 
on this account. 

3.. A major factor causing deiqy in the cOrn9letin of 
enquiries relates to the inepectionof docurient5. 
It is emp1iasis!ri that while giving charc)-shr?etS t o  

• 	the Charged of fiors, photocpi5 f all the docujnnts 

-
relied upon should accompany the char-sheet served 
upon the officer, if these documents are in the form 

• of bulky books etc., relevantextraCt5 should 1e 
furnished duly derti.fied. Further, any docimrrit 

demanded by the Charged Officer and considered rel;vant 

• 	 by the Enquiry officer should be resented for 
lnspectIn to the Charged off icr w(thin one mouth 

(as the outer limit) f request. The Prusqnting 
Officers should be instructed that they shell collect 

the documents asked for from the offtcers in whose 

'custody they are. available • The Vigilance off Lcers 
will personally ens ire the procurerrent of these 
doctnn-nts or the furnishing of nbn-availabi.litY 
certificates: In case of non-cooperation from the 

off ic(irs having custody of .the docuinntsi, the matter 

should be brought to the knowlec3t;e 	the Chief Gc'rieral 

Manager, who may consider suitable ain. 

• 	 Contd. 

I 



/ 

4. 	Ijrdl advise, all  •CCordirg1y 	Distp1inary. A1thorjles 
 0 

Nember(Servjce 	
desires te cooperatjn of Chief General flanaer in 4mp1eefltjng the ubove procedure so that. 

the Phenomenon o obnormi delays i Lnqnjrj5 is effectivejy 

1;ith regds 

	

_ 	JfI 

f ! 	

0 	
oirs sincorely,  

•.(i. B. 
•.; 

E:nddt. 11 0 . V — 
-Dtd- M the 	

Lober, 1991 
Forwded for 

infrmatj on and hecessary action toq S hr i 	
7 ri, Generalager 

0 

0 1 •2. Telecom District Hanaer0, 
y. 	

Hunager Telecom • 	I' 

4 	 .. 

$ 	(1 

• 	 : • ' 	 . 	

0 	 (Vjrn&8 Nath),  
Vigilance Of€ICer 

00 	
0 

ç 	 , Gujarat Telecom.Circle 
Ahmedabad 360009 

	

Ii ';,• 	•'• 	• 	
0 	

. 	 •. 	 0 	

0 

•. 	

0 	

0 

'I'1 	!••.'. 	•. 

I 	 . 	

0 

	

2• 	. 	

0 t 	 f' 00 

• 	 0 	

0 	
0 

'4 

- 

• 0 	 • 	
• 	 sp/3. 	;. 

0 



To 

.77 

A1HEXURL 

I 

All Inquiry Officers 

Sb I Timely CO1np1tion :o Dpartmenta1 Inquiries 
under Rule 14 of CCS(CCA) Rules, 

Yur attentjon is drawfl to the time framework of 
6onth 	rewn?up by the 	ptt. of Personnel within which the deparrnenta1 

inquiry conducted under Rule 14 of the CC8(cc;) Juies is required to be COIT%pleted, In most'cass 
it shoulcJbe possible to adhere to the sme. To enable 
effective monitoring you may sendthjs office the. 

	 to schetht].e crawn up by you in respect of 	Rule 44 enquiry 
have beeni8ppoinced as Inquir 	 Io 

	

dated 	 The inforintT 
furnished within a fortnight positive lye 

1. Date f receipt of appontrner\t order 
2 	Dac of rece 1pt E other basic dctz nts (a Copy oE c18ry3h e, ce fence tate 	nt, order Qppointjng th Presenttriy OEiceL- ). 
3 	Date fixed for pre1irnirry buiring. 
4. Dte Ly which cI ; rg c3 officer has to cothplete insoecti of listed dOCtJIU 

Date fit prod ictln of adritional 

6 	Date f or COInp1I1 on of inspect un of uddi tional 

Date or finishing cpiri of 5tatemen 	of witi1es85 

Date() of flej1ar hirinqs. 

Date f Submiss ion of reort. 

I 	0 

I 

1, 

- 	 — 



r 	 7 i ANNEXJJE  

• 

opy of hc lottc No. 15-5/87-V!6.itI(T) doted 23-"- 
:rn Nrs.Oax'gi Mukherjee, Director(DE'& VF), Ministry 

'tio ns Doptt. of Telecom. (Te1cco;i. Boord), New Duihi- I 
lAil General Monager.s, Telephone Districts etc. 

3 reiivo( 4•/ 
OX Cowmtniait' 
ddresscd to 

Subject - Expoditious fina1is'ti,n of discip1ir13y cases. 

Sir, 

With ri'Jr:ncc to this ifico letter !.i5-5/87-Vig.Ill(T) 
dated 3rd Sptcmber, 1967 on th e  s;bjcct tacritictiod bove, I em 
diected to in'cimctc- tttrt c. 'rtt. '-1 pcnrhncy rc-'e rto of DiscipliflvY 

77- oeees from the Circles hav iIv':n tiot there is urgent need to moko 

vigorous efforts to cicer ti,,  le:g pcnding disciplinory csoS. The 
Telecom. Board has tken;rotce (1 the long pendency of DiscipliflrY 
cases and hs 	p'ossed ccncr 	the foot tht cases initiated 
as:far back as the ye"rs 73-79 or• still pending in some Circles. 
The reasons fcr dltsclp1in,ry picrodings being held up requir.? to he 
looked into urgently and seluu5c:.s icrkod cut in cp.ch cso by the 
Vigilance Officers D110. 	 .1 to the conccrnod authorities 
periodically. Exc:pt in casco ih i diltery tactics nrc resorted to 
by the charged officiol, there 	uld b no excuse for not coInpietit) 
,a minor ' nalty proceedings within 3_4 mrnths nnd rna3or penalty 
proceed 	çs within a year. 

2 	oiatlo you drn tJp rt i 	sc}icdul for disciplinory pr'oceo- 
dl urs, • th 	r, 11ii 	u 	ii 	$ 	I) tc opt in vi w and respa nsibi- 
l ty fixed f r dol2y r  n The 	r : f -n y of the yr rlc'us ruthoi'itl Cs 

rcspo nsiblc for cnr:ir]. 	rto 	i. c 	i I nry 	rc'ceodi nis. Thero shculd. 
a]. oo be 1)0 rI y be t''n the rt - 	1" n to initiate proceedi njs and 
the issue of the chr ic:c- Theot. 

() 	Issue of 	chnrc;e hout.nnd cisl 	n reg3rdlflL 	ncminatien of 
• 	 likely Inquiry OfiJcar/I rc: 	ntin Officer. 

After It is Uidd tc iriiote prc ding3 as fcr a major 
penalty agaInst n gqvt.' ser;int 'the chiL,e shutt to him shculd be 
isued with'in a nis.xiiuiii pex.cd •- f cn month. Simultr'neously 
.çlecision may be taken to n Jncte 	 Inquiry Officcr/ 
'Preenting Officer in the casu in thY event of the Suspuctd Iublthc 
servant denying thic chnrgLs o submitting no reply to the chargesheet, 

(2) 	/ 	utuptofInquI 

The Inquiry Offlccr/resjnting,OffiCer should be erreintcd 
within a ;erio:d c'f 1 r  d s from the date of receii. t of t1i charge- 

j sheet by the susec c puBlic sc.rvent notwithstanding thc. foct thot 
he has fi1ed to submit P.ny rcply,to the chnrgeshe4 within the 
stipulated period. However, in case of ndnissic'n of charges by the 
suspected publIc servant within the stipulated period but whore such 
an intimateiofl is rcoivcd after the issue of the orde'r ap61nting 
the Inquir'. Officor/resonting Officr such ordors need n't be acted 
ueon and iy be cancelled, thore the suspected C , ublic servant has 

bnitte 	ho chorge after thc expiry of the stipulated pOl'iO(l 
urthor action in such cases will be tnken by the Inquiry Officer. 

S • I S • • S S 	( - 

4 



. 	 .. 	. 	 , 	I••,.. 	7C( 	i_ 	. 	• 	• 
( 3) 	

1Lori . . 	
. It h-s 	

to flotice that ,ovr 	fter flqUIy rpt)otru 
. ub1itt@d by the 

1flqUiry Offjc 	
tJ 	Sus( •ctd 1Ub110 

CSerVant 	
ity o tot 	ilty 	tl)u 

char&, th 'JiSCiplunary 
eUtorjtjos !zr. ti 	C2s.:s 	

i i  ! 	j th thu1 'or Uflth.ly lon 	PUVjr)(i 

Ca'sing cor1 	
th 	i n1it 	

oi th(! (llSCIph1try 

, C3q 	sflcuL(: h 	!flpCC 	 .,. 	
thG trt 	LJ 	(l±SC11!u.1. - 

authority t is 	fIrj ç 	
t of th 	flquizy rot 

advjc0 	CVC/vj 	
of U SC 'j '!ij 	criri of 	nonbh. if in 

casethis 	lj'j t cn t b 	
t, the 	

iIriary auth0 iiti s 

sUId b 	us1c(I t0 
;ubjt p roIc rt t0 his irnrn(cuiat 	suprj 	ir]djoo 

ting 	
reasn1 -

for' d1y in thc iSSUe Qf fln1l r(Ors and 
t}i0 sj 

taken o obvj.j• 0  
(14) 	

c 	

Off1COX/XQr. ot N01111311. 	

: . h u1! )bt. 	u 
t;h- 	

. of 	
oj 	

}l1jeS 	They 3})uJ 	b0 	
fltç' 

; IthJ I t;1i70 	 y 	
I r :;u 	C3QS thoy SI)(U.I d Subjj L 

iid 	
f 2j 	fl(j1 i 	rt 	u ii ne.' the Li rst y 	r 	nC! 	n I Ifflthn 

o. 30 °°quii'y 	r't 	ur'jt 	Lli 	ucc'j 	ye- 	i 	n 	ny COSO t' 

inquiry fficQr i utj 	
:h15 tn0 Sch110 cx' h0 .fc 

that dUO t0 Ccrtj c"r 	 ±t 
is nnt QSsiblc, frr' him to flchIov 

th0 
targ; fiXed h shnuld 1mm 	

submit p 	 retort to 
his immoca 	SUporlors/dil 	

outhority, indIcatj 	th reScng 

for SUCh 
Sortl1 or rx'ospj0 shortfall Tho 

ltt 	will OXnmjn0 

th rerort 	
th Inquiry Officr '1th 	ViW t0 fidi 	out Whether 

such a del, w 	
ro1ly JUStIfIOd and fine out W5 a n d means t0 

fulfill th tnraets 131(1 dowfl, 
In c"ISIS 

whcre tho Inquiry CffIcrs 
h0v0 ls' to ntt.0 	•to 

flOiil 	
ii) •dito11 tr: th 	hOl( l jflL; cf tJi 	Or1 cnquir'jo 

th disciplinry autjorjt, may 
	th ti,1 

1jjj fj suhmIssj0 of ,  th@ 

°quiry rLporj by th 	
tiflg int- cecount th. 

an,u,iL Of 
oppointed 

hand1j y the1, 
Worl]ojly sucki of 

the Officers 	
b abi to 

• 	Subrn 	th 
Oflqiry r'cx't with!,. 	•erjod of 3 m,n 	shc'uld ha 

	

as or.lujry OffjcQr 	L.tkwj5 	. sc I 	. Obl1gatoy on th Part of tho discip1jrry EUtkij-It, 
	re 	th offj0 

aPpointed •s rsontjn, Ofricar 	tli 	
for enquiry by th0 

1flquiry 'flcor. WorrneIiy th 	.hU1d be no 
OCCQSSj011 to POStpoc 

the Qnqulry Ofl 	
aCCOUnt 

(5), 

In a13vo nhor of 
C2SCS ht? SUS;ICCtI 

pubj Servnm s 
•empl0 y diIat(r. Lat c 	/lIich nj&- 	iffjj 	Co r ih 

	

• 'Officer to proco 	,Lth the aqu!ry. Thjr !r.ajn ob.iocti0 Is 
regarding th 	

cjltji 	
rartjcicr r:ofno 

PSSlstrnit 
t is felt tht it is lr 

	
publj0 	rvant tc arrnng0 for 

th defenca asSiSton. - nd 	h 	- ait ensu 	
his'. I'rcsezlco cIur:ing th 

oral Qnqulx.y, th s-mb cp.- 
	st;' 	

snm,iy bocou3 the def 00  
asi8tqnt Is not aveib1, 	

•rtlCl1r 	
y. it shouirt be nniy In 

• 	Very rare CPSQS tht. 	,r)ujr.. 	f1cr mry 	'st!-0, 	
th enquiry due 

to the nonavnj1abjljt 	I n 	
asj .tpn 	t th dny fix 	for 

the enquiry. 

Quite oftefl ;1m 	ct 	
orvntSL,:. 	ti 	[ostpcmi 

ment of tho enquiry n moC 	in' If SuCh 	quests ox' 'fl7do on 

more th 	2 eccassj# the SU; 	-1  'uU.l ic srv nt nny be 
• 	for SCCOCI mur1jc 	nç

rfl-wit N di.cl Ofjjc 

I 3/-. 

LA . 	•i 

I 



Aisothe SUSpUC L.H public ... ronts try to 	iti. time by l) I: 
octing the docuni Ct] t; wi thin ti! u S ti pul t3ted ;. rio 	fixed by the 

	

;quiry Offiocr or they 	1c for It - relevant docunents fr inspection. 
time limit riced n': r. he exton'h, 	boyo nc the permisibi o limit. 

Al: 	tn 	lim.i. L o r o .l ti n 	r'juen 	r ' additio pel du cru OntS .huuld no : 	ext 	'1'iic- 	tI I.!i.d 	ol. cm'1y peiuod cut to the stlsrccted 
public servant, in r'egard t 	th 	U s Lion of the SU 'LLL(1 F)Ut)1IC 
5ervnt dunandinc izz'elcvhL doc':j:cnt;. tins inquiry Offir(-r should 
8;rict1y follow thu ril s end rc iI t only such cl the d' cLunctits s 
er really rciovnnt end discaurn 	him 1 submit 1en list of 
i1clovant documents for inspcctI n. 

(6) 	Delay duo to n'n-aveilobllicy :f documents/oviclenco a nd 

: -t; is observed that the discirlinary authorities generally 
initiae prbcoedings as frr a mjcr penelty even in cases where the 

• .charge. against tile suspected public servant arc tint grave warranting I 
irnposito 0±: 5 major reni1ty en'l Ufimately only a minor rennity 
is impod on g goverunent servent either bQCBUSO the charges are 
-not so srious or the evidence is not sufficient tr' hold the charge 
- against tn e  suspected rublic servant as r.rvec1. It should be iricum-
dent on te disciplinary authorities that major r.onalty rrocoedings 

• .re initiated only in really justific.d cases and not•as a rn-otter of 
course. If the disciplinary authorities are circumspect in Initiating 

Mceedingjt is felt that a largG number of CRss would not require 
tiation Cf riroceedings under Rule-lti of the CCS(cC,) Rules, 1965. 

'. They should 'estow particular care and attention tD see that all 
necessary eVieflce/docurnents aru ovailable wM.uIt wonlI held the 
suspected pub.jc servant guilty of charges warrrnng tnpnri f10 0f 
a mojor penoltr. They should also ensure that the charges are 
specific and wii defined so that Inquiry Officer does not face any 
ambiguity in ho.dJ!ng the enquiry. 

In cases W.ore miner pe:talty pccedings are initiated ngainst 
,the suspected putlic servant tilL disciplinary 2utThri.ty should ensure 

that these are fi1jsç within 	pt'Iodof_3 rni.nths. They o}iuld 
also ensure that te 	 d y 'o not hol theovnht oervants guilty of 
the charges c n the basis of documents cr ,uvici-.nce wUich Is not 
mentioned in tho St 1tj 	:'f ii:putotions or misc'.nduct or such of 
the evidence to Which the suspected public survent has no occcss or 
ihich the suspcctd servant hd nt seen before submitting his 

:xpanatjon. 

So fr as iscIrUt.--ry cr.;os pnding for n!cre thnn one Year are 
concerned, ouch Case rny be reviewed to locate bettle-iecks and 
suitbele action tkn to xpecjt and complete thcso CaSes. Wh1l 
sending quarterly repnr 	to th. Dii'ectr'rste, reasons fer delay In 
completing disciplinary rroceedltu;s 75 well as action token to ovor 
come this may be invariably iticatd. Tho urgency of  completing 
disciplinary rçocec-ding cixr cdi tiously may be cnthri.sed hnd 
disciplinary/Inquiry oithoritj 	y b: nscd t cinplete the pro- 
ceedings witiii thL tifn 0-frame. 	 . Ymu ç  fithfully, 

• 	 Sd!- 
• 	 . 	 (Ix-s. Gnrgi Nrikhcrve) 

:td 1(:-3--88. Pir ac icrUiE & VIJ 

Ce y  to Al] ce n J. 	lii 	';t r. t: f r I n(r iinnt len 	r cuss ry  

Ii 	1 
I. 
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RL1nJU'J'1c-c.ai. Di LL lot, 
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• NoD4/CDI/C/29 

Government of India 

Central Vigilance Commission \• 

- 

CONFIDENTI(L 

Block lu , iarnnacj ar House, 
khar Road, New Delhi 

Dtd : 	l2.9.li'95 

MEMORANDUM 

SL.ihject: Departmental Inquiry against Shri 	}/ Sinqh TOE 

LL has been intimated by the Charged Officer vide hin letter 
dateci 24.8. 1j995 that he has not heard from the Presenting Officer 
so +ar recjardi ng coil ect iron/i nspecti on of t h e adcii t.i onal 
documents, Presenting Officer is,a therefore, advised to expedite 
nec 'sear actk on 

(!mi 1: Cohj sh 

Commissioner for Departmental Inquiries 

hr i B 1_A 'r c r a 
Irx;pector o4j Police, 	 - 
SPE/CBI, 
1 , Ti. 1 ak 	Marq 
C Scheme, 

Jai pur 302 

2. 	Shri 	K Singh, 
i22L, Circuar Road, 
Model Ton 	Rohtak 124 001 
( -1aryana) 

Cd1/ to S h r i 

i 	i< SI nq 
Uffirn of th 
Shiiionq 7931  

P}< Singh at the -fol lowing address also 

, DE (MRR) Installation 
: COM, NE Circle, 

:) 1 

• 	At 

docate 

:'1 



- 

CONFIDENTI/kL 	N\J. 	/DPB/JP 

03t2d: 

To 

Shrj /mit Cowshjsh 
Commissioner for Departmental Inquiries, 
Central Vjaj1anc Co:nrnIcsion 
Block 10 Jamnaaar House, 
Nb:1 DLLH_11lI 

Sub0: Der)artmental inquiry aqanst Shri A.K. 
Sinah, flJL 

Ref.: Your letter 1'.U/C1//C/296 
dated 12.9.95. 

Sir, 

I rearet for the delay, soon I would advise 

the date for provdno nsoctrn of additional 
documents to thp 0.0. 

Yours faithfully, 

1 1 ,3 P CT 01 CF P01,1 CE 
SP: C 131 : 	31\] PU 

- 	
- 	 I 

LIIL,.t\ 

Datd: 

•COr)'/ to 	- 

Sh.J.K.Snoh, 122-1- Circular P.ocJ, Model 
Town, Rohtk-124001(Haryana. ) 

2. 	Shri R.K.Sinch, U(1R) Installation 0/o 
the CGi, 1JE Circle, Ghillonq-7)1.. 

I) 

 (, 

A 	 iicTod OF POLICE 
CF31: 	JAIPLR 

S. 
OFFICER. 

f1- 	\ 
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f / ANMEDABAD TELECOM. DISTRICT 
GENERAL MANAGER (OPN & MTCE) 	Vasna Telephone Exchange Building, 
Tote. No, 421515 	 Vasna, Ahrnedabad-380 007, 

DO NO.A:r/Gt1(O&!J)/STA19192 	 25.6.91 

fly dear Singh, 

I am extremely happy to place on record my appreciation for your 
commendable performance in maintining 47, 148 & 49 exchanges in 
perfect working condition. It has contributed to a large extent in 
obtaining a score of 72.1, for the /ihmedabad Telecom District in the 
recently conducted fifth assessment of DOTS by the administrative 
staff, college of Hydetabad. Thus the Ahrnedabad Telecom District has 
not only been adjudged as best in India but the score it has got is. 
the highest ever achieved by any Telecom District in India. 

Please convey my congratulations to your staff for this distinctive 
achievement. 

I hope you will continue to, work with the same zeal and would 
con tinue leadng' your staff- to grea ter achi evemen ts. 

With best wishes, 	 -- 

Yours sincerely, 

( D.R. KA/1IAL J 
Shri !LK.Singh, 
D.E. (mt.) NAJ?AjIPURA 
Ahmedabad Telecom District 
Ahmedahad. 

Copy to 	Area 1-lanager(l/est) 



I 	TTTI 	 firr 
	Ii 

ftto1T 	iIT 	 trnu1t, 
ttTZTR-380 007. 

AIIMEDABAD TELECOM. D!STRICT 
Vasna Telephone Exchange Building, 

Vasna, Ahmodnbad .380 007. 

D .0. No .AT/GM(0&M)/STI\--6T\/9 2-93 
Dated : 21.05.92 

-r 

D. R - 1MAL, 	

: 

;ENERAL MANAER (OPN & MTCE) 

olo. No. 42151 5 

My dear Singh, 

Itgives me great pleasure to inform you that we have been 
obtaining the highest QOTS Score ranging between 71-73% 
during the 5th, 6trh & 7th rounds conducted by 'Indian Market 
Research Bureau during 1990-91 & 1991-92. 

Our sustained and devoted efforts fetched our District the 
AWARD for the "BEST. MAINTAINED SYSTEM in INDIA for 1991-92. 

I also feel happy that excellent performance of ours in 
giving more than targetted new telephone connections, STD 
PCOs etc. has been appreciated by the lion'bl& Minister of 
Communications, who has congratulated all the staff of our-
Circle through his letter. A copy of the letter of the 
Hon'ble Minister is enclosed. 

I congratulate you and all your staff without whose 
dedicated efforts all this would not have been possible. It 
is hoped that you will continue to work with the same 
spirit and zeal in future. 

With best wishes, 

TO: 
Shri A.K. Singh, 
D.E. (tntl) Naranpura, 
Ahmedabad Telecom District 
A FIN B D A BAD 

Copy to: Area Manager (West) 

Yosinceely, 

D.R_-Kma1 ) / 

/ 



! Th 	t31 

\jj 	1110'1 	 MINISTEN 	Q 	STAI1 

COM/IUIJ!(A1 10HU 

INDIA 

0 G iWR 1992 
Dear 	Shri 	Kulkarni 

1 	indeed 	happy 	to 	nntc 	that 	t1c 	I)erirt netih 
am 

• 	
f° 

'FcJ.Ccon)unicatjorls 	as 	been 	able 	to 	c::ccrd 	the 	taritetS 	Srt! 

of 	tCIC)hOflC 	conCt1OflS 	)rovin)on 	01 	MchbyAl 
rc1case 

c1 	
n;iinst 	hr 	t:1y'l 

aid 	so 	00011: 	STI) 	l'COs. 	' 
tcphonc 	 1) 	 who.I 
of 	7,00 	331 	tclephonc 	COICC1iOnS 	for 	the 	country 	a 

time 	high 	7 	, 57  
wc 	hac 	hcii 	al 	to 	pov icc 	no 	nIl b e 	r 

l?l-. 	liimi1C'Il 
Lc).ephonc 	cnncc1jOi15, 	ciuriin 	the 	year 

t0'.V1Ch 	(1 tI' 	 1 	Iho 
your 	Ciic]o. 	has 	cC)11k.hUtC(I 	j irt17 

• 	 that 	the 	tairl 	were 	Mliii 	ad 	have 
CstOflC. 	I 	am 	aware 

by 	suslamned 	and 	(ICV()tC(I 	cifemO; 	pf 	all 	lie 	;laIf 
been 	aclucvcci 
and 	of ii cers 	under 	your 	uidancr . 	1']eaec: 	;o rept 	mmmv 

cong ra Lii I a L i on S 	a mid 	:11 50 	C OMV 	y 	t 1 	C5M'( 	 a 11 	V (Mr 	w' r l 	rime mu 

and 	officers 	who 	havc 	made 	this 	pe.s0 

I 	nun 	sari 	mimic 	that 	thìe 	same 	spiril 	of 	'arMvvirk 

c1cdcnL ion 	comm pieci 	xvi! h 	hard 	work 	and 	senre 	of 	nrl('(mnr'Mt 

• 	
fl 

will 	allow 	the 	Dcpartmaänt 	of 	iciccorinMiCi° 	to 	;i riuic' 	mf)i  

ambitious 	targets 	in 	future. 

ivy 	best 	w i S hes 	for 	all 	cccss 	dmmin:  

N 

Shri H ,G. Kulkarni 
Chief Cencral Hangcr 
Gujarat'iCICCflffl Circle 
Ambi ha Chambers 
Near Gujarat 111gb Court 

As Ii mmmi 
Alncclabnd38000 

• 	I 

All 

On 
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6. 	RYANA TELECOM CIRCLE 
* 	

PT (Of!.) 20901 • 	t)k  ~ Tel ophorie) 
0-171 !1?R1 (flesI.) 25300 

• 	4rax :0-171-641040 

1 K L 	j C 	
' 7 

VIT 2 

frrr 	i'it 
ctu oo 

Chief General Manager ' 	••• 

lraryana Telecom Circle 
IU\4flALACANTT..133001 

0. C. No,.' 	Engg/flR/WP-1398 	 Dated: 	3.4.94 

J)oar Sirigh, 

• 	 IL gives 	immense plesurn to inform you that 
I aryana Telecom Circle has achieved all the targets fixed by 
elecom Commission for the year 1993-94 flathier, our performance 

and, achievements have been far better than the objectives set for 
&.s. This would not have been possible but for your absolute 
d -dication, sincerity 'and personal commitment to achieve the 
trgets - 

• 	 I 	sincerely hope that your cooperation 	and 
ddication will be forthcoming in future also so as to shape 
"Telecom Future" of the country in general and Ilaryana state in 
p4rticuiar. 

I wish you all success in your service career and 
ydur personal life as welL 

A copy of this communication is being kept in your 
ACR dossier as a token of appreciation of your work and efforts. 

With best wishes, 

Yours sincerely 

/ 	 • 	(IL K. (upLa) 

hr A. K ingh 
Tolcorn District Engineer 
JINb 

R. 
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THE 

\ 
\ CENTRAL ADr'IINI5TRATIVE TRIBUNAL: 

46.1 
~ry -  GUWAHATI BRANCH 

GU WA H A II. 

IN THJjTT.OF ,: 

W...9.. 32196 

A.K. Singh 

• 	: 	 The Union of India &Ors. 

-AND- 

1L.LUE 1 ATTER_E: 

Written stternentssubmitted by' 

the Respondents Na. 1,2,3 & 4 

• WRITTEN 5TATEMEN 

The humble Respondents 
• 	 submit the written State- 

ments as foi1ot,s:.- 

1) 	That, with regard to the statements made 

in paragraphs 1 , 2, & 3 of the appication the 

Respondents hav e  no comments. 

c 

(Contd.) 



-'. 

-2- 

2) 	That, with regard to t,he statements made 

in paragraphO 4 of the application the Respondents 

beg to state' that a Government servant can be pro-

ceeded agains.t at any time during his service period 

for an alleged misconduct committdby him. Even, 

after retirement also a Govt.' servant' can be proceedE-_ 

against for' a grave misconduct subject to certain 

conditions. Therefore, the plea of the applicant 

regarding-delayed institution of disciplinary pro- 

• 	ceedings is not tenable . 

Facts regarding promotion are admitted. 

• the 0 fficers juniors to Shri A.K. Singh have been 

prOmoted to JAG Of  ITS Group "A' On edhoc basis. 

'Shri A.K.° Singh' was also considered by the screening 

• 	Committee for  ad_hoc prpmotion alongwith his juniors. 

• 	Since-  disciplinary proceedings are pending 9ginst 

• - 	him, he has not been given -ad hoc promotion as per 

	

' 	rules.  

	

' - 	• 	
3) - 	- That, with regard. -to the statements made 

in pare 4.1 to 4.5 of  the application the respondents 

have no comments the same beinb matters of record. 

	

- ' 	- 	4) 	That, with regard to the statements made 

in pare 4.6 of the application the Respondents beg 

• • 	• - 	to state that,,' the disciplinary proceedings were 

initiated against the applicants vide lamO f,o. - 

• : 	 8_15/91 -Vi-g. 11 dated 27-1-1992 for the alleged 

misconduct after detailed investigations. 	- 

- 	 - 	 (Contd.) 	- 



I 	- 

0' 

- 	3 	- 

• 5) 	 That, with- regard to the statements 

made in para 4.7 of the application 'the Respondents 

beg to state that., the same is not correct and hence 

denied. he Respondents further bags to state that, 

the RespOndent himself is MpM responsible for  delay 

in finalisationof the disciplinary proceedings' 

against him as he did not submit wtitten statement Of 
/ 

defence for nearly about 3 years. 

6) 	 That , with regard to  the statements 

made inpa.ra 4.8 of the application the Respondents 

• beg to state th't th same is not correct and denied. 

There is no discrimination against the applicant as 

disciplinary proceedings have been initiated after 

detailed invetigations. 

7) ' 	That, with regard to the statements 

made in pera 4.9 of  the application the Respondents 

begs to state that the same are not correct and 

hence denied • The charge sheet has been issued after 

detailed /thorough investigations which 'prima—ftcie 

revealed irregularities, against the applicant. When 

a disciplinary case is pending his prOmtion etc. are 

regulated as per the instuctions of the Government of 

India On the subject. Since 'disciplinary proceedings 

are pending against the applicant he has not been 
0 

given promotion. 

Incidentally, it may be mentioned here 

that the applicant had earlier filed an O.A. No.273/95 

(Contd.) 

-S 



IV 

S. 

4 

4 

in Central Administrative Tribunal , Guwahati in 

which he had, raised the issue of non_promotion. 

A counter-reply to the said O.A. ha s  already been 

filed assailing the grounds mentioned by hm 

0.A. Na. 273 Of 1995 is still pending considerèt iOn 

in Central Administrative Tribunal ,Guwahati. 

8) 	That with regard to the statements made 

in para.4.10 of the application the Respondents. 

beg to state that, the facts regarding the promo- 

tion are correct • The 0 fficers junior to Shri A.K. 

5' 

	 Singh have been promoted to JAG of ITS Group 'A' 

on ad ho c  basis. Shri Singh was also c0nsidered by 

the Screening Committee for ad-hocromot ion along 

with his juniors. As per D0P & TU.M. No. 22011/4/91 - 

Estt. (A) dated 14_9_1992 the promotion to.a Govern-

ment servent against whom disciplinary cas e  is pen-

ding cannot ka be given tilithe proceedings are 

concluded. 

9) 	That , with regard to the statements made 
to 74.15 

in para 4.11 of the application the respondents beg 

to state that , it is admitted that there are admi.. 
'- S 

nistrative instructions which lay down guide lines 

for finalisation of disciplinary proceedings . It is 

not always pOssible to adhere to these guidelines 

because of various factors like availability Of 

documents, consultation with CVC and UPSC etc. 

However, in the istant Case the applicant himself 

(Contd..) 



- 	S 

has been creating impediment 5  for the smooth 

Conduct of the disciplinary proceedings. 

That, With regard to statements made in 

para 4.16 of the application the Respondents beg 

to state that, the same are not cOrrect and hence 

denied. However, the matter of pzq dropping of instan-

ces by the C.B.I. as mentioned bythe applicant 

can be brought by him before 'the Inquiry °fficer. 

That with regard to the statements wade 

in para 4.17 of the application the respondents 

beg to state that ,' the departmental proceedings 

have been instituted against the applicant after 

detailed investigation. Therefore, the prayer for 

staying the prOceedings by the applicant may be 

rejected. 

That,t1 with regard to the statements 

made in para 4.38 of the application the respondents 

beg to state that, the same is incorrect and hence 

denied. The disciplinary prOceedings have been 

initiated aginst the applicant after' detailed 

investigation. . 

That, te with regard to the statements 

made in para )' 4.19 of the application' the Respon_ 

dents beg to state that the same are incorrect and 

hence denied. The charge sheet was served on the 

applicant On 22-2-1992, The applicant had not submi-

tted the written statement denying Or admitting the 

(Contd.) 



C 

charges . Since the applicant ws Very much non- 

• 	 cooperative, the disciplinary Authority had taken 

• 	 initiative to appoint the 10 and p0 and they were 

appointed on 2112_1994. Ehe preliminary hearing 

was held on 20-1-1995. The regular hearing was held 

On 20...5..1995. It is expected that with the coopera_ 

tion of the applicant the disciplinary proceedings 

would be finalised soon. 

14) 	That, with regard to the statements m3de 

in para 4-20 Of the application the Respondents 

• 

	

	 beg to state that 8° far as the appreciation letters 

are c°ncernd, these are matters of records and 

- 	hence no, comments a±0 required. In so far as COni- 

deration of Sriri Singh by the 'DPC is concerned, it 

• 	 is submitted that Shri Singh was considered by the 

Screening Committee for ahhoc promotion along with 

his juniors. Since disciplinary case is pending he 

could not be promoted a9 per Govt. of India instruc-

tions on the sub jectØ. 

15) 	 That with regard to the statements 

rnafle'in para 4.21 Of the application the Respondents 

beg to state that, the statements are false and 

baseless and hence.denjed, A Govt. servant can be 

proceeded against at any time during his service 

period for an alleged misconduct committed by him. 

Even after retirement also  a Govt. servant can be 

proceeded against for a grave misconduct subject to 

certain condition. Therefore, the plea of disciplinary 

(Contd.) 
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proceedings is not tenable and liable to be rejected'. 

The disciplinary proceedings have been initiated agains 

the appi icant after deta iled investigations. 

16) 	 That, with regard to the statements 

made in pare 4.22 of the application the RespOn. 

dent beg to' state that, the statements are baseless 

and false and hence the same are denied by the 

2±zEt.Respondents, NO injustice has been done 
S 

to the applicant. 

17) 	 That with regard to the statement's 

made in tx para 5 regarding the grounds for reliefs 

and legal provisions the Respondents beg to state 

that none of the grounds mentioned in para 5.1 to 

05.10 is not maintainable in la w  as well as in facts. 

The applicant is being proceeded against for specific 

charges as mehtjone-d in the charge memo according to 

(ccs) Rules, 1905 after detailed investigation. The 

inquiry in this cas e  is alredy in progress. On 

receipt of the inquiry iR tkis x4tas zz report further 

necessary action will be taken to finalise the cas e  

subject to the co_operation of the applicant. There 

is no discrimination against the applicant. 

That tka with regard to  the statements 

made in pare 6 of the application the Respondents 

beg to state that the statements are incorrect and 

- hence' denied. The Respondent further beg to state 

that, the applicant himself is employing dilatory 

tactitics. He should co_operate in the inquiry in 

his own interest SO that the proceedings can be 

finalised early. 
	 .. 



- 	8 	- 

finalised early . 

That with regard to the statements made 

• in pare 7 of the application the Respondents beg 

to state that, the applicant has made a false 

statement in this pare • T he appl icant had earl ier 

• 	 filed an U.A. No. 273/1995 in Centre Administrative 

Tribunal , Guwahati in which also he had inter-

alia raised the issue Of inordinate delay infina 

• 

	

	 lisation Of proceedings. The saidO.A. is still 

pending for consideration of.Hon'ble Tribunal. 

That with regard to the statements made 

in para 0 of the application regarding itm relief 
• 	 sought 

• 	 rr PrAynd for , the hog j Respondents beg to 

state that the applicant is noil entitled to get 

any relief sought for , and as such, the applica-

tion is .  liable to be dismissed. 

- 	 21) 	That with xegard to the statements made 

in pare 9 of the application regarding the 

interim pratyar Order as prayed for the Respondents 

- 	 beg to state that , in View of the facts and cir- 

• 	 cumatances of  the case mated the applicant is not 

entitled to get any interim order. 

• 	 22) 	That with regard to the statements made 

in para 10, 11 & 12 Of the applicationthe Res-pon-

dents beg to statá that they have no comments. 

(Con td ..) 
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23) 	That , in View of the disciplinary procee- / 

dings given against the applicants ,this applica 

tjon is not maintainable , and as such,.the same 

isliable.to be dismissed. 

24) 	That, due to not cooperatiOn of the 

applicants the disciplinary proceedings seemed 'delayed 

If the applicants would have co-op'erated the proceeding 

could have been completed and finalised long back. 

That if the petitioners would have co-Ope-

rated then the department wiibe able to finalise 

the proceedings at an early date. Hence, the appli-

cation should be disposed 	upOn with direction to 

&isposed up the proceeding within a epecified time 

and also direction should be given to the applicants 

to give full co_operation to the proceedings. 

£L_R I F I 	_T I 11Ji 

I t  Sri C. Murmu Vigilance 0 ff3ither, as 

authorised do hereby declare and state that the above - 

statements are true to my knowledge, belief & infor-

mation and I believe to be true 

I sign this verification to-day onth 

day of  July,1996 at 	4/hil1Ong. 

T Wv f €F 

Officer 
Oo. C.G.M.T S/wt 


